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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 46 OF 2024
IN
ORIGINAL APPLICATION NO. 18 OF 2023

IN THE MATTER OF:

MRITUNJAY NARAYANJHA L. APPLICANT
VERSUS
STATEOFUP. . RESPONDENT(S)
INDEX
S.No. PARTICULARS PAGE NO.

1. RESPONSE ON BEHALF OF RESPONDENT NO.
5 IN COMPLIANCE OF THE ORDER DT.
19.11.2024 AND 17.03.2025 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI

ANNEXURES

2. COPY OF THE LETTER DT. 04.12.2024
ANNEXED HEREWITH AS ANNEXURE A-1

4, COPY OF THE SOP DT. 29.10.2024 ANNEXED
HEREWITH AS ANNEXURE A-2
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COPY OF THE LETTER DT. 08.01.2025
ANNEXED HEREWITH AS ANNEXURE A-3

COPY OF THE LETTER DT. 25.02.2025
ANNEXED HEREWITH AS ANNEXURE A-4

COPY OF THE LETTER DT. 06.03.2025
ANNEXED HEREWITH AS ANNEXURE A-5

COPY OF THE LETTERS DT. 07.01.2025 AND
2801.2025 ANNEXED HEREWITH AS
ANNEXURE A-6(COLLY)

COPY OF THE OLD AND NEW DG SETS
ANNEXED HEREWITH AS ANNEXURE A-7

10.

COPY OF THE MOEFCC NOTIFICATION DT.
03.11.2022 ANNEXED HEREWITH AS
ANNEXURE A-8

11.

COPY OF THE ENGINER CERTIFICATES
ANNEXED HEREWITH AS ANNEXURE A-9

THROUGH COUNSEL

| /
BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 46 OF 2024
N
ORIGINAL APPLICATION NO. 18 OF 2023 il
0110495

IN ITHE MATTER OF:

MRITUNJAY NARAYANJHA ... APPLICANT

VERSUS
STATEOFUP. ... RESPONDENT(S)

RESPONSE ON BEHALF OF RESPONDENT NO. 5 IN COMPLIANCE

OF THE ORDER DT. 19.11.2024 AND 17.03.2025 PASSED BY THE

HON’BLE NATIONAI G‘RFFN TRIBUNAL, NEW DELHIT OATHCOMfMW
OMTH COMMISSIONES

I, WICMPM dagout 5.9.. years SloZ AEN/ZPM .....

presently posted as Managing Dircclor, U.P. Jal Nigam, do hereby solemnly

affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present report.




132

2. That I state that the contents of the report have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That in the present matter, the Miscellaneous Application is registered on
the basis of communication dated 01.02.2024 received from Secretary,
Nirala Eden Park, GH-05, Ahinsa Khand-II, Indirapuram, Ghaziabad-UP
stating that in spite of lapse of the time after the order of the Tribunal, issue
of noise pollution, toxic gases, improper location of STP and sewage pump

has not been remediated in the said society which is creating health hazard.

4. That this Hon’ble Tribunal vide order dt. 19.11.2024 directed as under:

“3. Learned Counsel for Ghaziabad Nagar Nigam has submitted that one
of the STP is monitored by UP Jal Nigam and the other is monitored by

Ghaziabad Nagar Nigam but maintained by Ghaziabad Water Solutions

additional respondents.

Respondent no.5- Managing Director, UP Jal Nigam,
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Respondent no.6- Administrative Head, Ghaziabad Water Solutions Pvt.
Ltd., Wabag House, 3rd Floor No. 17, 200 ft., Thoraipakkam-Pallavaram
Main Road, Sunnambu Kolathur, Chennai-600117.

4.Let notice be issued to the above respondents for filing their response by

way of affidavit atleast one week before the next date of hearing.”

5. That in compliance of the aforementioned order, the response on behalf of

Respondent No. 5 is herein as under.

II. PROPOSAL FOR DG SET REPLACEMENT

6. That the Executive Engineer, Construction Division (E&M), U.P. Jal
Nigam (Urban), Ghaziabad has written a letter dt. 04.12.2024 to the The
Superintending Engineer, Construction Circle (E&M), U.P. Jal Nigam
(Urban), Ghaziabad. That the said letter states that a proposal was
submitted for the supply and installation of a 400 KVA DG Set in place of
the existing 320 KVA DG Set as per the site requirement at the 48 MLD

Sewage Pumping Station (SPS), Indirapuram, Ghaziabad operated by M/s

VA Tech Wabag Ltd., Chennai under the One City One Operator (OCOP)

| A kProgram. That as per the revised Standard Operating Procedure (SOP)

a* ey
A )? 7 * issued by the Chief Engincer (OM&M Cell), Directorate of Urban Local

rd
(e
I ¢ y .01‘.‘-{‘/;

Bodies, Gomtinagar, Lucknow vide Letter dated 29.10.2024, the Detailed

Q Project Report (DPR) amounting to Rs. 164.03 lakh for the supply and

—
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installation of the said DG Set under the Major Replacement Fund is being
prepared and submitted.

A Copy of the letter dt. 04.12.2024 has been annexed herewith as
ANNEXURE A-1.

A Copy of the SOP dt. 29.10.2024 has been annexed herewith as

ANNEXURE A-2.

III. TENDER CONSENT FROM OPERATOR FIRM

7. That further, the Executive Engineer, Construction Division (E&M), U.P.
Jal Nigam (Urban), Ghaziabad has written a letter dt. 08.01.2025 to the M/s
VA Tech Wabag Ltd. That vide the said letter, it has been informed that
under the One City One Operator Program in Ghaziabad Zone, for the
works to be carried out under the Major Replacement Fund as per Clause
Section-I-28 and Clause Section-IV/D/36.1 of Contract No. 29
SGRCA/2017-18/(OM&M)/Contract Package-8, Zone-Ghaziabad, tender
documents have been prepared under the guidance of the Directorate. The

works are to be executed through a Tri-Party Agreement among U.P. Jal

: -Nigam, the One City One Operator firm, and the L1 firm. That further vide
A + |
\ = e \? Zthe said letter it has been requested to VA Tech Wabag Ltd to give their

" consent on tender documents for the supply, installation, testing, and

Q commissioning of 2 Nos. 400 KVA DG Sets.
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A Copy of the letter dt. 08.01.2025 has been annexed herewith as

ANNEXURE A-3.

IV. FINANCIAL SANCTION AND TENDER INSTRUCTIONS

8. That further the Chief Engineer (G.Z.), U.P. Jal Nigam (Urban) has written
a letter dt. 25.02.2025 to the Executive Engineer, Construction Division
(E&M), U.P. Jal Nigam (Urban), Ghaziabad. That the said letter states that
during the meeting held on 18.02.2025 under the chairmanship of the
Managing Director, administrative and financial sanction was granted for
the aforementioned work with the condition that tenders be invited to
obtain competitive rates and the work shall be executed at the lowest
quoted rate. That as before, all proceedings related to the work such as
issuing tender documents, finalizing tenders, and execution of agreements
shall be completed by mutual consent between the Executive Engineer,
Construction Division (E&M), U.P. Jal Nigam (Urban), Ghaziabad, and
the firm under the One City One Operator program. That therefore vide the

said letter it was directed to the Executive Engineer, Construction Division

" (E&M), U.P. Jal Nigam (Urban) to ensure the completion of all necessary
2 7A.;13rboedures related to the invitation of tenders for the said work.
I'/A Copy of the letter dt. 25.02.2025 has been annexed herewith as

ANNEXURE A-4.
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V. TENDER PROCESS AND SELECTION OF L1 BIDDER

9. That vide letter dated 06.03.2025, the Executive Engineer informed that
initial e-tender (dated 07.01.2025) was cancelled due to insufficient bids.
A re-tender (dated 28.01.2025) was issued and M/s Ayesha Enterprises,
Kannauj was found to be the lowest bidder. M/s VA Tech Wabag Ltd.
was directed to issue the LOI, with : expected within
given timeframe.
A Copy of the letter dt. 06.03.2025 has been annexed herewith as
ANNEXURE A-S.
Copies of the letters dt. 07.01.2025 and 28.01.2025 have been annexed

herewith as ANNEXURE A-6(Colly).

VI. COMPLETION OF DG SET INSTALLATION

10.That it is most respectfully submitted that in compliance of this Hon’ble
Tribunal’s directions, the replacement of 2 Nos. D.G. Sets (320 KV A each)
already installed at the 48 MLD Sewage Pumping Station, Indirapuram,

Ghaziabad has been completed on 15.06.2025 as per site requirement with

2 Nos. new D.G. Sets (400 KVA each) in accordance with MoEFCC

L 7\2 %N,otiﬁcation No. GSR 804(E) dated 03.11.2022 (CPCB-IV compliance),

V} {7 ;_f";‘f’falong with installation of the exhaust system stack height of 21 mtr.
Q Copies of the old and new DG sets have been annexed herewith as
ANNEXURE A-7.
w

A
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Copy of the MoEFCC Notification dt. 03.11.2022 has been annexed

herewith as ANNEXURE A-8.

11.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record. Q
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146 ANNEXURE A-6(COLLY)
. Email:seemgzb01@ il.
O(I;l)";gE OF THE SUPERINTENDING EN(?IgISEE)E
TRUCTION CIRCLE (E/M), U.P. JAL NIGAM (URBAN)

GHAZIABAD
Add. C- .
C-5, Jal Nigam Colony, RDC, Rajnagar, Ghaziabad-201002

Letter No. — o
o2 / Nivida / o) Date: - o-]-0]- 25

SHORT TERM E-TENDER NOTICE
NOTICE FOR INVITATION OF E-TENDER (NIT)

O.n behalf of the Chairman U.P. Jal Nigam (Urban) online e-tenders on percentage rate basis in Two
bid system for following works in Major Replacement Fund under One City One Operator
Progxramme are hereby invited by undersigned to the reputed contractors having requisite work
experience & financial capabilities. The bidders should submit their bids only if they consider
themselves eligible and are in possession of all the requisite documents.

SL Name of work Estimated cost | Earnest Cost of bid Period of Last date Time, date
No & Location of work putto | Money document completion & time of & place of
bid in Rs. (Rs. in submission of opening of
Lacs Lacs) bid as Pre-qualifjeation
(Excluding specified in Cum Technical
GST but the bid Bid
including documents
other taxes &
Cess)
1 2 3 4 5 6 7 8
1 | Supply, Installation, 163.08 3.26 Rs. 10,000.00 | 45 Days Upto 24-01-2025 at
Testing & Commissioning +18% 23-01-2025 16:00 Hrs. in
of 400 KVA D.G. Set-02 (GST) till 17:00 Hrs. office of the
Nos. & Exhaust System =Rs. Superintending
including all associated 11800.00 Engineer,
work at 48 MLD MPS Construction
Indirapuram, Ghaziabad. Circle (E/M)
U.P. Jal Nigam
(Urban)
Ghaziabad.
I

The Bid document may be downloaded from "https:/ctender.up.nic.in" w.e.f 10-01.2025, 17:00

Hrs. onwards.

1. The pre-bid meeting date, time & venue 15-01-2025 at .01 :00 p.m. in office of the

Superintending Enginecr, Construction Circle (E/M) U.P.‘Jal ng&ﬂ (Urban) Ghaziabad.

2. The Bid should be valid for 120 days from the last date of sybnnsﬂon of bids.
If the date of opening of technical bid happens to be a holiday, the bid shall be opened on the
time for which no separate communication shall be sent.
Bidders having criminal record will not be allo'wc'cl to particip'a%'e in Bid process.
A person registercd with any State Bar Councﬂ will not be e!xglblc to participate in the Bid.
As per Government norms GST as applicable l"dtC‘Wl“ })c pzu.d extra.
For any other enquiries and details, c.:onluct }0 §upcrmtendmg E“gmeer: Construction Circle
(E/M) U.P. Jal Nigam (Urban) Ghaziabad. Email 1D: scqngzbOl@gmall.com and Executiv_e
Engincer, Construction Division (/M) U.P. Jal Nigam (Urban) Ghaziabad. Email

ID: ce.cd.cm.gzb@gmail.com

bt

next working day at the same

i L



8. Joint Venture: Eligibility for JV / Conl)r4iZn:-

(a)
(b)
(c)
(d)
(¢)
(H
()
(h)
(1)

)

;the: Joint Vejnture is allowed with maximum two member out of which lead member has
1?1 el and Indian firm/ company. Foreign companies can be part of Joint Venture.
Mleen T)a N]{\e‘llnli)er of the JV / Consortium must have minimum 51% of the Stake Holding
nber of Joint Vent - '
Holding enture, other than the lead member should have at least 30% Stake
The lead Member should have a turnover of at least 51% the total turnover required.
Lea.d member should have a Solvency of at least 51% of the total Solvency required.
Project costing < 10 Cr. JV / Consortium shall have the required technical experience
collectively.

Project costing > 10 Cr. upto 25 Cr. lead member of JV / Consortium should have at least
30% technical experience of required technical experience.
Project costing > 25 Cr. Both members of JV / Consortium should have at least 30%
technical experience of required technical experience.
A member of JV/Consortium shall not participate either in individual capacity or as a
member of another JV/Consortium in the same tender.
Tender form shall only be submitted in the name of the JV/Consortium. Tender fees may
be submitted by lead partner/ JV.
A single Performance Guarantee shall be submitted by the JV/ Consortium in the name of
the JV/ Consortium.
All the member of JV/ Consortium of bidders shall be liable joint and severally for the
execution of the project.

9. Eligibility: Contractors who fulfill the following requirements shall be eligible to apply.

(a)

(1)

(11)

(111)

Firm should have successfully completed and commissioned similar works
("'Similar work means: Supply, Installation, Testing and Commissioning of D.G. Set
considered for bidder qualification™) mentioned below during last 10 years as on date
of publication of NIT, satisfying followings:-

The bidders may submit additional experience certificates to qualify in above particular
condition category individually if certificates submitted to fulfill financial criteria do not
contain the category wise qualifying conditions.

Three Completed and commissioned similar works each costing not less than the amount

equal to 30% of estimated cost put to tender (i.e. Rs. 48.92 Lacs).
Or

Two Completed and commissioned similar works cach costing not less than the amount
cqual to 40% of estimated cost put to tender (i.e. Rs. 65.23 Lacs).

Or

One Completed and commissioned similar work costing not less than the amount equal

1 > > | o Yo S O
1o 60% of eotimated cost put o tender (i.¢. Rs. 97.85 Lacs).

Special Condition:

I'he

ysed 1 seope of work/BOQ.

prope

Note: Capacity sh

experience must include the works of munimum 2/3vd capacity of maximum capacity

all be interms of KVA for Generating Set
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The certificates should be certified by an officer not below the rank of Executive Engineer or

equivalent. All the performance certificates submitted should be clear and exhaustive enough to

establish similarity with the work i i g '
_ under Bid. Ambiguous Performance Certificates wi
considered for evaluation. = Hl ot be

The experience in foreign countries of a subsidiary or parent company will also be considered

for qualiﬁqation. In case the company is not registered in India, the experience has to be certified by
the respective Embassy office/ Apostille (in case of members of Hague Apostille Convention).

10.

12.

13.

(b) Should have average audited annual financial turnover during immediate last 3 (three)

consecutive financial years on construction works, equal to at least 30% of the cost of
WOl‘k. put to tender, i.e. Rs. 48.92 Lacs. Year in which no turnover is shown will also be
considered for working out the average.

(b) The firm should have positive net worth in the Immediate last financial year and same

should be certified by Statutory Auditor.

(¢) Solvency Certificate of minimum 40% of the tender value i.e. Rs. 65.23 Lacs will be

required to be submitted. The bidder must maintain his solvency till completion of project.

* Solvency Certificate issued by District Magistrate will also be accepted, which will
have a validity of one year from date of issue unless otherwise mentioned.

Or

e Solvency Certificate issued by any Scheduled Commercial Bank shall be accepted,
which will be valid for a period of one year from the date of issue unless otherwise
mentioned.

(d) The value of experience on construction works/value or experience shall be brought to

current costing level by enhancing the actual value of work at simple rate @7% per annum
calculated from the date of completion to the date of publication of NIT. A typical index is
given below.

Financial Year Updation Factor
Year-1 1.00
Year-2 1.07
Year-3 1.14
Year-4 1.21
Year-5 - 1.28

(e) The Bidder should have experience of work contract in SITC of D.G. sets and
associated E&M equipment successfully in last 10 year as on date of publication of NIT.

This NIT and other information/corrigendum/ addenda and Instruction for bidders posted on
website shall form part of bid document.

The quantities given in the bill of quantities are estimated and provisional and are given to
provide a common basis for bidding. These are Ixabl'e to change up to any extent for which no
claim except as provided under contract shall be admitted.

The bid document consisting of technical (cligibility) bid & financial bids including
specifications, the bills of quantities of various types 0'1 items to be executed and the set of
terms and conditions of the contract to be complied with and other necessary document are
available on "https:/e-tender.up.nic.in.

The technical bid shall be opened first on due date and time as mentioned above. The time and

date of opening of financial bid of contractors, qualifying the technical bid shall be
communicated to them on a later date through e-tender portal / website,



14.

15.

16.

17.

20.

If the Bidder feels that techni 149
1 ) .
evaluated/veriﬁed, 1cal credentials of his own or other bidders have been wrongly

he may raise objecti ithi i
: ) Jections within 2 (two) working d
inloud ‘ : ecti ng days from the dat
niaayc;);rtlrgeott (;ebult. No 1equ;:sts_/ objections shall be entertained beyond above limit Zl:eoiltr
ated as an obstruction in tender process and shall be dealt with accordingly. ’

U.P. Jal Ni i i i
i blleg&h (Ur.ban) reserves the right to reject any prospective application or to cancel
1d process without assigning any reason whatsoever.

lé-te}ldel docum?nt fee 1s'n.o¥1-refundable. It shall be deposited in the account of Executive

ngineer, Cons'tluctlon Division (E/M), U.P. Jal Nigam, Ghaziabad only by RTGS/NEFT in
IDBI Bank Rajnagar, Ghaziabad, A/c No. 0066104000224420, IFSC Code- IBKL0000066.
Earnest Money:

(a) EMD should be in the form of RTGS/FDR/ Bank Guarantee issued by any scheduled
commercial bank.

(b) This Bank Guarantee must be in the prescribed format given in Annexure-6 of tender
document.

(c) Validity of B.G. will be at least 365 days beyond the validity of Tender.

(d) The component of earnest money shall be deposited in the account of Executive Engineer,
Construction Division (E/M), U.P. Jal Nigam, Ghaziabad only by RTGS/NEFT in

IDBI Bank Rajnagar, Ghaziabad, A/c No. 0066104000224420, IFSC Code-
IBKL0000066.

(e) The bidder shall deposit tender fees and earnest money separately in account mentioned as
above. Further he shall upload digitally signed copies of original receipts of bank showing
clearly the above details and/or the Bank Guarantee.

(f) In case EMD is submitted in the form of Bank Guarantee/FDR, bidder should ensure that
such Original Bank Guarantee/FDR is mandatorily deposited in the office of Executive
Engineer, Construction Division (E/M), U.P. Jal Nigam (Urban) Ghaziabad on or
before the day of scheduled date (during office hours) of opening of Technical Bid, either
in person or by Speed Post. The liability for timely submission shall lie with the Bidder,
U.P. Jal Nigam (Urban) shall not be responsible for delay on account of any reason
whatsoever.

(g) It is made clear that Tender Fee and Earnest Money deposited in any other form besides as
mentioned above sub-paras shall render the bid non-responsive.

All the Bank Guarantees submitted towards EMD/Performance Security/Additional
Performance Security should be verifiable and encashable from a branch situated in a city
where the office of Divisional Officer is located.

All the documents as specified in the technical bid/elig.ibility bid document should be uploaded

within the period of bid submission. U.P. Jal Nigam (Urban) will not be liable for

incomplctc/inaccuratc/non-submission of bl.d ‘1‘01' any reason whatsoever including technical

reasons. It is made clear that separate submission of originals of any documents (except Bank

Guarantee) other than scanning and uploading them, are not required, unless called for after

opening of financial bid.

The bid submission shall become invalid if:

(i) The bidder is found incligible.

Giy The bidder does not upload all the documents as stipulated in the bid document.

(iii) If any discrepancy is noticed between uploaded documents and originals/hard copies
submitted later.

iv) If subsequent 10 due date of submission of bid and/or after its submission bidder makes

¢ any further communication/ representation w1th.rcgard to the bid (whether technical or
financial) than otherwise called for by the undersigned as a clarification.



21.

22.

23.

150

(v)  If a bidder does not quote any

‘ percentage above/below/par on the total amount of the
tender or any section/sub head i

_ Nl percentage rate tender. Further the tender will not be
considered as lowest bid.

(vi) Conditional tenders or Te

\ nders without e-tender docume
invalid earnest money shall

be summarily rejected.
Additional Security/ Performance Security:

Performance guarantee @ 10% of the Contract cost will have to be submitted at the time of
signing the contract in the form of FDR/ Bank Guarantee from any scheduled commercial
Bank Guarantee. Alternatively on request of the contractor/firm, 5% of the performance
Guarantee will be accepted at the time of signing of contract and rest 5% may be deducted
from the initial running bill in a single deduction or at the rate of minimum 10% of the gross

bill amount of running bill. However, in any case whole amount of balance performance
guarantee shall be deducted within one year.

Works for which the cost of the tender received is more than 10 % below the estu?atc}:ld coz of
works, in such situation, the performance security for first 10 % below shall be 10% thereafter,

additional performance security @ 0.50% for each 1 % furthe.r below than 10 % shall be
deposited by the firm in order to safeguard against contractor leaving the works.

The available bid Capacity of the bidder at the timf: of bidding shall be more than the total
estimated cost of the work for which the tender is invited.

The available Bid Capacity shall be assessed using following formula:-

Assessed Available Bid Capacity = 2x A x N— B Where

A= Maximum turnover during the last five financial year (corrected to the current level of
value)

N= Stipulated period of execution of the work for which the tender is invited in years.
B= value of existing commitments to be completed during the execution period of bid.

The turnover shall be corrected to the current level of value by multiplying with the updation
etu '
factor given elsewhere with NIT/ bid Document.

i - issuing L.O.I to Lowest bidder
. id c: ity of firm will be re-evaluated before issuing :
Note: - T.he l?ld cffagtiound to be less than tendered cost of work, the firm will not b'e
and il big c:;'pz"ﬁ;eyfor award of work and tender will be treated as cancelled. In t}.ns
e lg;' 1 lowest Bidder will have to provide affidavit for updated bid cap:fcny
rcgdardeUCC:tSiSO: of new works on 100 Rupees Non-Judicial stamp Paper on prescribed

nd inform

?ormat as annexed in the tender Document.

i idd re advised to inspect and examine the site and its surroundings and satisfy
Intending Bidders . bmitting their bids as to the nature of the ground and sub-soil (so far as is
themselves before o mld im%ure of the site, the means of access to the site, the accommodation
practicable), the form an seneral shall themselves obtain all necessary information as to risks,
they may require A ,lf] -i‘bzumstancc which may influence or affect their bid. A bidder shall be
contingencics an(! Othlu L\:chd se of the site, whether he inspects it or not, and no extra charge
dlgemed 10 huvc’ ol (Iili)undcximm{ing or otherwise shall be allowed. The bidder shall be
COHSC‘IL‘F"l t_" ‘”_“)‘/ i y and maintaining at his own cost all materials, tools & plants, water,
responsible for u"f_lr]f?’;!1!.’.f for workers and all others services required for executing the work
clectricity access, 1;1(,'1. l‘“-%il provided for in the contract documents. Submission ofa bid by a
unless othcr_WISC Spcu,“;‘,l .y- }"ld this notice and all other contract documents and has made
bidder implies that h" ‘[aslé;;m scope and specifications of the work g be done and local
himcsiil'f ::V:l:(z{ 8{1]?:1;2:0?5 lluvi;1’g a bearing on the exccution of the work.
conditio



24,

25.

26.

In connection with bids is strictly prohibited and the

. resort to can i i . .
debarred from future tender in U P Ja] Nigam (Ur‘t;zis)mg Wil be fiable for reection & wil be

¢ Engineer conc i ;
: _ erned who - :
which his near relative 1s responsible for execution of work, in

' is posted. He shall also inti ‘
i i ny cope 1mate the names of persons who are working

ty or are subsequently empl i w :

) _ ployed by him and who are near relatives t

any offic , ; Aves 10
y officer in the U.P. Jal Nigam (Urban). Any breach of this condition by the contractor

would ren(-ier him, if empanelled with U.P. Jal Nigam (Urban), liable to be removed from the
approved list of contractors of UP Jal Nigam (Urban) and make him liable for black listing

No Engm.eer or other Gazetted Officer employed in Engineering or Administrative duties in an
Engineering U.P. Department of the STATE GOVERNMENT/State Undertaking is allowed to
work as a contractor for a period of two years after his retirement from Government service,
without the prior permission of the Government of U.P. in writing. This contract is liable to be
cancelled if either the contractor or any of his employees is found any time to be such a person

who had not obtained the permission of the Government of U.P. as aforesaid before submission
of the bid or engagement in the contractor's service.

Additional Information for Bidders:

(1)
(11)
(111)

(1v)

As per latest Government order, Intending bidders must produce a self-declaration form
executed on Rs. 100/- Stamp paper without which tender will not be accepted.

The tender notice can also be seen on U.P. Jal Nigam (Urban) website www.jn.upsdc.in.

The Defect Liability Period will be 24 months for the E/M Works after completion the work.
Bidders must have valid PAN (Income Tax), GSTN, Solvency certificate issued by District

Magistrate (on PWD T-5 Format)/ scheduled commercial bank of equal to or greater than value
required above.

The original copy of uploaded documents will have to be produced as and when demanded by

U.P. Jal Nigam (Urban).

The Self attested copies of following documents will also be uploaded along with tenders

without which the tender will not be considered. The uploaded documents shall be subject to

Lerification by U P. Jul Nigam (Urban).

(a) Copy of Bank Guarantee for EMD from any Scheduled Commercial Bank or Copy of
receipt of RTGS payment.

() Copy of receipt of RTGS payment of tender fee.

(¢c) No-objection Certificate from Income Tax Dgpartment or receipt of income tax Return
mcluding 26AS/ Attested copies of Income Tax Assessment order of last three years.

(d) Copy of valid Solvency Certificate issucd by District Magistrate/Scheduled Commercial
Bank

(¢) Expenence & Performance certificates required as per the experience & performance
criteria

(1) CA attested summary ot Balance Sheet and Profit & Loss A/¢ from F.Y. 2019-20 to F.Y.
2023-24

(¢) Listof Staff and Quantity ol | &P on prescribed format given in the tender document.

(h) Income Tax PANTAN No. of the contractor/ firm.

(iy Copyof GST Registration Certificate

(i) Copy of Labour Cess registration Certificate.



(vii)

(viii)

: ylinder, air blow
. ' N e 1
scavenging is strictly prohibited ap e st
](;he }é)aymcnt will be made for th
ne Operator Proor i

p Programme, through Tri-Party agreement is entered by and among
*  O&M agency D
* Bidder

U.P. Jal Nigam (Urban)

(Sanjeev Kumar Gautam)

Superintending Engineer
Endt: No & Date: As above.

awn L=

\© 90

Copy forwarded to the following for information and necessary action: -

Managing Director, U.P. Jal Nigam (Urban), Lucknow.

Chief Engineer (PPRBD), U.P. Jal Nigam (Urban), Lucknow.

Chief Engineer (Nagar), U.P. Jal Nigam (Urban), 6-Rana Pratap Marg, Lucknow.

Chief Engineer (Gzb zone), U.P. Jal Nigam (Urban), Ghaziabad.

District Magistrate, Ghaziabad.

Public Relation Officer, U.P. Jal Nigam (urban), 6- Rana Pratap Marg. Lucknow along with 6
copies of brief version of tender notice for publishing the same in atleast two National level
News Papers (Hindi & English) on two consecutive days. (Encl.:- As above in 6 set.)
Executive Engineer, EDP Cell, U.P. Jal Nigam (Urban), Lucknow for uploading on UPJN
(Urban) website. _ .

Executive Engineer, Construction Division (E&M), U.P. Jal Nigam (Urban), Ghaziabad.

M/s V A Tech Wabag Ltd. Chennai.
Notice Board.

v 4/
/v\\ /N /
A/
s o/

. \ tv .
Superintending Engineer



GHAZIABAD

RDC, Rajnagar, Ghaziabad-201002
/ Nivida / o)

Add. C-5, Jal Nigam Colony,
Letter No. - 02,

Date: — o7 - bl-25

Short Term e-Tender Notice

E-Tender for “Supply, Installation, Testing & Commissioning of 400 KVA D.G. Set-02 Nos. &
Exhaust System including all associated work at 48 MLD MPS Indirapuram, Ghaziabad.” is
invited by U.P. Jal Nigam (Urban) that shall be downloaded and uploaded at e-procurement website
http://etender.up.nic.in from 10-01-2025 at 17:00 hrs. onwards to 23-01-2025 at 17:00 hrs. E-tender
shall be open on 24-01-2025 at 16:00 hrs. onwards at office of the Superintending Engineer,

Construction Circle (E/M) U.P. Jal Nigam (Urban),Ghaziabad. The cost of tender document is
10,000+18% GST. All other conditions shall be as per NIT and tender document.

/I

(Sanjeev Kumar Gautam)
Superintending Engineer
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- Email:seemgzb01@gmail.com
(P;(l)";gE OF .THE SUPERINTENDING ENGIgNEER
TRUCTION CIRCLE (E/M), U.P. JAL NIGAM (URBAN)
Add. C-5, Jal Ni D aABAD
> igam Colony, RDC, Rajnagar, Ghaziabad-201002

Letter No. — o
o2 / Nivida / o) Date: - o-]-0]- 25

SHORT TERM E-TENDER NOTICE
NOTICE FOR INVITATION OF E-TENDER (NIT)

O.n behalf of the Chairman U.P. Jal Nigam (Urban) online e-tenders on percentage rate basis in Two
bid system for following works in Major Replacement Fund under One City One Operator
Prog1ramme are hereby invited by undersigned to the reputed contractors having requisite work
experience & financial capabilities. The bidders should submit their bids only if they consider
themselves eligible and are in possession of all the requisite documents.

SL Name of work Estimated cost | Earnest Cost of bid Period of Last date Time, date
No & Location of work putto | Money document completion & time of & place of
bid in Rs. (Rs. in submission of opening of
Lacs Lacs) bid as Pre-qualifjeation
(Excluding specified in Cum Technical
GST but the bid Bid
including documents
other taxes &
Cess)
2 3 4 5 6 7 8
Supply, Installation, 163.08 3.26 Rs. 10,000.00 | 45 Days Upto 24-01-2025 at
Testing & Commissioning +18% 23-01-2025 16:00 Hrs. in
of 400 KVA D.G. Set-02 (GST) till 17:00 Hrs. office of the
Nos. & Exhaust System =Rs. Superintending
including all associated 11800.00 Engineer,
work at 48 MLD MPS Construction
Indirapuram, Ghaziabad. Circle (E/M)
U.P. Jal Nigam
(Urban)
Ghaziabad.

I

The Bid document may be downloaded from "https:/ctender.up.nic.in" w.e.f 10-01.2025, 17:00

Hrs. onwards.

1. The pre-bid meeting date, time & venue 15-01-2025 at .01 :00 p.m. in office of the

Superintending Engineer, Construction Circle (E/M) U.P.‘Jal nga111 (Urban) Ghaziabad.

2. The Bid should be valid for 120 days from the last date of submission of bids.
If the date of opening of technical bid happens to be a holiday, the bid shall be opened on the
time for which no separate communication shall be sent.
Bidders having criminal record will not be allo'wc'cl to pal'ticipa%'e in Bid process.
A person registercd with any State Bar Councﬂ will not be e!lglblc to participate in the Bid.
As per Government norms GST as applicable mtc‘wﬂl })c pzu.d extra.
For any other enquiries and details, c.:onluct }0 §upcrmtendmg E“gmeer: Construction Circle
(E/M) U.P. Jal Nigam (Urban) Ghaziabad. Email 1D: scqngzbOl@gmall.com and Executiv_e
Engincer, Construction Division (/M) U.P. Jal Nigam (Urban) Ghaziabad. Email

ID: ce.cd.cm.gzb@gmail.com

bt

next working day at the same

i L



8. Joint Venture: Eligibility for JV / Conl)ﬁﬁﬂ:-

(a)
(b)
(c)
(d)
(¢)
(H
()
(h)
(1)

)

;the: Joint Vejnture is allowed with maximum two member out of which lead member has
1?1 el and Indian firm/ company. Foreign companies can be part of Joint Venture.
Mleen T)a N]{\e‘llnli)er of the JV / Consortium must have minimum 51% of the Stake Holding
nber of Joint Vent - '
Holding enture, other than the lead member should have at least 30% Stake
The lead Member should have a turnover of at least 51% the total turnover required.
Lea.d member should have a Solvency of at least 51% of the total Solvency required.
Project costing < 10 Cr. JV / Consortium shall have the required technical experience
collectively.

Project costing > 10 Cr. upto 25 Cr. lead member of JV / Consortium should have at least
30% technical experience of required technical experience.
Project costing > 25 Cr. Both members of JV / Consortium should have at least 30%
technical experience of required technical experience.
A member of JV/Consortium shall not participate either in individual capacity or as a
member of another JV/Consortium in the same tender.
Tender form shall only be submitted in the name of the JV/Consortium. Tender fees may
be submitted by lead partner/ JV.
A single Performance Guarantee shall be submitted by the JV/ Consortium in the name of
the JV/ Consortium.
All the member of JV/ Consortium of bidders shall be liable joint and severally for the
execution of the project.

9. Eligibility: Contractors who fulfill the following requirements shall be eligible to apply.

(a)

(1)

(11)

(111)

Firm should have successfully completed and commissioned similar works
("'Similar work means: Supply, Installation, Testing and Commissioning of D.G. Set
considered for bidder qualification™) mentioned below during last 10 years as on date
of publication of NIT, satisfying followings:-

The bidders may submit additional experience certificates to qualify in above particular
condition category individually if certificates submitted to fulfill financial criteria do not
contain the category wise qualifying conditions.

Three Completed and commissioned similar works each costing not less than the amount

equal to 30% of estimated cost put to tender (i.e. Rs. 48.92 Lacs).
Or

Two Completed and commissioned similar works cach costing not less than the amount
cqual to 40% of estimated cost put to tender (i.e. Rs. 65.23 Lacs).

Or

One Completed and commissioned similar work costing not less than the amount equal

1 > > | o Yo S O
1o 60% of eotimated cost put o tender (i.¢. Rs. 97.85 Lacs).

Special Condition:

I'he

ysed 1 seope of work/BOQ.

prope

Note: Capacity sh

experience must include the works of munimum 2/3vd capacity of maximum capacity

all be interms of KVA for Generating Set
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The certificates should be certified by an officer not below the rank of Executive Engineer or

equivalent. All the performance certificates submitted should be clear and exhaustive enough to

establish similarity with the work i i g '
_ under Bid. Ambiguous Performance Certificates wi
considered for evaluation. = Hl ot be

The experience in foreign countries of a subsidiary or parent company will also be considered

for qualiﬁqation. In case the company is not registered in India, the experience has to be certified by
the respective Embassy office/ Apostille (in case of members of Hague Apostille Convention).

10.

12.

13.

(b) Should have average audited annual financial turnover during immediate last 3 (three)

consecutive financial years on construction works, equal to at least 30% of the cost of
WOl‘k. put to tender, i.e. Rs. 48.92 Lacs. Year in which no turnover is shown will also be
considered for working out the average.

(b) The firm should have positive net worth in the Immediate last financial year and same

should be certified by Statutory Auditor.

(¢) Solvency Certificate of minimum 40% of the tender value i.e. Rs. 65.23 Lacs will be

required to be submitted. The bidder must maintain his solvency till completion of project.

* Solvency Certificate issued by District Magistrate will also be accepted, which will
have a validity of one year from date of issue unless otherwise mentioned.

Or

e Solvency Certificate issued by any Scheduled Commercial Bank shall be accepted,
which will be valid for a period of one year from the date of issue unless otherwise
mentioned.

(d) The value of experience on construction works/value or experience shall be brought to

current costing level by enhancing the actual value of work at simple rate @7% per annum
calculated from the date of completion to the date of publication of NIT. A typical index is
given below.

Financial Year Updation Factor
Year-1 1.00
Year-2 1.07
Year-3 1.14
Year-4 1.21
Year-5 - 1.28

(e) The Bidder should have experience of work contract in SITC of D.G. sets and
associated E&M equipment successfully in last 10 year as on date of publication of NIT.

This NIT and other information/corrigendum/ addenda and Instruction for bidders posted on
website shall form part of bid document.

The quantities given in the bill of quantities are estimated and provisional and are given to
provide a common basis for bidding. These are Ixabl'e to change up to any extent for which no
claim except as provided under contract shall be admitted.

The bid document consisting of technical (cligibility) bid & financial bids including
specifications, the bills of quantities of various types 0'1 items to be executed and the set of
terms and conditions of the contract to be complied with and other necessary document are
available on "https:/e-tender.up.nic.in.

The technical bid shall be opened first on due date and time as mentioned above. The time and

date of opening of financial bid of contractors, qualifying the technical bid shall be
communicated to them on a later date through e-tender portal / website,



14.

15.

16.

17.

20.

If the Bidder feels that techni 157
1 ) .
evaluated/veriﬁed, 1cal credentials of his own or other bidders have been wrongly

he may raise objecti ithi i
: ) Jections within 2 (two) working d
inloud ‘ : ecti ng days from the dat
niaayc;);rtlrgeott (;ebult. No 1equ;:sts_/ objections shall be entertained beyond above limit Zl:eoiltr
ated as an obstruction in tender process and shall be dealt with accordingly. ’

U.P. Jal Ni i i i
i blleg&h (Ur.ban) reserves the right to reject any prospective application or to cancel
1d process without assigning any reason whatsoever.

lé-te}ldel docum?nt fee 1s'n.o¥1-refundable. It shall be deposited in the account of Executive

ngineer, Cons'tluctlon Division (E/M), U.P. Jal Nigam, Ghaziabad only by RTGS/NEFT in
IDBI Bank Rajnagar, Ghaziabad, A/c No. 0066104000224420, IFSC Code- IBKL0000066.
Earnest Money:

(a) EMD should be in the form of RTGS/FDR/ Bank Guarantee issued by any scheduled
commercial bank.

(b) This Bank Guarantee must be in the prescribed format given in Annexure-6 of tender
document.

(c) Validity of B.G. will be at least 365 days beyond the validity of Tender.

(d) The component of earnest money shall be deposited in the account of Executive Engineer,
Construction Division (E/M), U.P. Jal Nigam, Ghaziabad only by RTGS/NEFT in

IDBI Bank Rajnagar, Ghaziabad, A/c No. 0066104000224420, IFSC Code-
IBKL0000066.

(e) The bidder shall deposit tender fees and earnest money separately in account mentioned as
above. Further he shall upload digitally signed copies of original receipts of bank showing
clearly the above details and/or the Bank Guarantee.

(f) In case EMD is submitted in the form of Bank Guarantee/FDR, bidder should ensure that
such Original Bank Guarantee/FDR is mandatorily deposited in the office of Executive
Engineer, Construction Division (E/M), U.P. Jal Nigam (Urban) Ghaziabad on or
before the day of scheduled date (during office hours) of opening of Technical Bid, either
in person or by Speed Post. The liability for timely submission shall lie with the Bidder,
U.P. Jal Nigam (Urban) shall not be responsible for delay on account of any reason
whatsoever.

(g) It is made clear that Tender Fee and Earnest Money deposited in any other form besides as
mentioned above sub-paras shall render the bid non-responsive.

All the Bank Guarantees submitted towards EMD/Performance Security/Additional
Performance Security should be verifiable and encashable from a branch situated in a city
where the office of Divisional Officer is located.

All the documents as specified in the technical bid/elig.ibility bid document should be uploaded

within the period of bid submission. U.P. Jal Nigam (Urban) will not be liable for

incomplctc/inaccuratc/non-submission of bl.d ‘1‘01' any reason whatsoever including technical

reasons. It is made clear that separate submission of originals of any documents (except Bank

Guarantee) other than scanning and uploading them, are not required, unless called for after

opening of financial bid.

The bid submission shall become invalid if:

(i) The bidder is found incligible.

Giy The bidder does not upload all the documents as stipulated in the bid document.

(iii) If any discrepancy is noticed between uploaded documents and originals/hard copies
submitted later.

iv) If subsequent 10 due date of submission of bid and/or after its submission bidder makes

¢ any further communication/ representation w1th.rcgard to the bid (whether technical or
financial) than otherwise called for by the undersigned as a clarification.



21.

22.

23.
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(v)  If a bidder does not quote any

‘ percentage above/below/par on the total amount of the
tender or any section/sub head i

_ Nl percentage rate tender. Further the tender will not be
considered as lowest bid.

(vi) Conditional tenders or Te

\ nders without e-tender docume
invalid earnest money shall

be summarily rejected.
Additional Security/ Performance Security:

Performance guarantee @ 10% of the Contract cost will have to be submitted at the time of
signing the contract in the form of FDR/ Bank Guarantee from any scheduled commercial
Bank Guarantee. Alternatively on request of the contractor/firm, 5% of the performance
Guarantee will be accepted at the time of signing of contract and rest 5% may be deducted
from the initial running bill in a single deduction or at the rate of minimum 10% of the gross

bill amount of running bill. However, in any case whole amount of balance performance
guarantee shall be deducted within one year.

Works for which the cost of the tender received is more than 10 % below the estu?atc}:ld coz of
works, in such situation, the performance security for first 10 % below shall be 10% thereafter,

additional performance security @ 0.50% for each 1 % furthe.r below than 10 % shall be
deposited by the firm in order to safeguard against contractor leaving the works.

The available bid Capacity of the bidder at the timf: of bidding shall be more than the total
estimated cost of the work for which the tender is invited.

The available Bid Capacity shall be assessed using following formula:-

Assessed Available Bid Capacity = 2x A x N— B Where

A= Maximum turnover during the last five financial year (corrected to the current level of
value)

N= Stipulated period of execution of the work for which the tender is invited in years.
B= value of existing commitments to be completed during the execution period of bid.

The turnover shall be corrected to the current level of value by multiplying with the updation
etu '
factor given elsewhere with NIT/ bid Document.

i - issuing L.O.I to Lowest bidder
. id c: ity of firm will be re-evaluated before issuing :
Note: - T.he l?ld cffagtiound to be less than tendered cost of work, the firm will not b'e
and il big c:;'pz"ﬁ;eyfor award of work and tender will be treated as cancelled. In t}.ns
e lg;' 1 lowest Bidder will have to provide affidavit for updated bid cap:fcny
rcgdardeUCC:tSiSO: of new works on 100 Rupees Non-Judicial stamp Paper on prescribed

nd inform

?ormat as annexed in the tender Document.

i idd re advised to inspect and examine the site and its surroundings and satisfy
Intending Bidders . bmitting their bids as to the nature of the ground and sub-soil (so far as is
themselves before o mld im%ure of the site, the means of access to the site, the accommodation
practicable), the form an seneral shall themselves obtain all necessary information as to risks,
they may require A ,lf] -i‘bzumstancc which may influence or affect their bid. A bidder shall be
contingencics an(! Othlu L\:chd se of the site, whether he inspects it or not, and no extra charge
dlgemed 10 huvc’ ol (Iili)undcximm{ing or otherwise shall be allowed. The bidder shall be
COHSC‘IL‘F"l t_" ‘”_“)‘/ i y and maintaining at his own cost all materials, tools & plants, water,
responsible for u"f_lr]f?’;!1!.’.f for workers and all others services required for executing the work
clectricity access, 1;1(,'1. l‘“-%il provided for in the contract documents. Submission ofa bid by a
unless othcr_WISC Spcu,“;‘,l .y- }"ld this notice and all other contract documents and has made
bidder implies that h" ‘[aslé;;m scope and specifications of the work g be done and local
himcsiil'f ::V:l:(z{ 8{1]?:1;2:0?5 lluvi;1’g a bearing on the exccution of the work.
conditio



24,

25.

26.

In connection with bids is strictly prohibited and the

. resort to can i i . .
debarred from future tender in U P Ja] Nigam (Ur‘t;zis)mg Wil be fiable for reection & wil be

¢ Engineer conc i ;
: _ erned who - :
which his near relative 1s responsible for execution of work, in

' is posted. He shall also inti ‘
i i ny cope 1mate the names of persons who are working

ty or are subsequently empl i w :

) _ ployed by him and who are near relatives t

any offic , ; Aves 10
y officer in the U.P. Jal Nigam (Urban). Any breach of this condition by the contractor

would ren(-ier him, if empanelled with U.P. Jal Nigam (Urban), liable to be removed from the
approved list of contractors of UP Jal Nigam (Urban) and make him liable for black listing

No Engm.eer or other Gazetted Officer employed in Engineering or Administrative duties in an
Engineering U.P. Department of the STATE GOVERNMENT/State Undertaking is allowed to
work as a contractor for a period of two years after his retirement from Government service,
without the prior permission of the Government of U.P. in writing. This contract is liable to be
cancelled if either the contractor or any of his employees is found any time to be such a person

who had not obtained the permission of the Government of U.P. as aforesaid before submission
of the bid or engagement in the contractor's service.

Additional Information for Bidders:

(1)
(11)
(111)

(1v)

As per latest Government order, Intending bidders must produce a self-declaration form
executed on Rs. 100/- Stamp paper without which tender will not be accepted.

The tender notice can also be seen on U.P. Jal Nigam (Urban) website www.jn.upsdc.in.

The Defect Liability Period will be 24 months for the E/M Works after completion the work.
Bidders must have valid PAN (Income Tax), GSTN, Solvency certificate issued by District

Magistrate (on PWD T-5 Format)/ scheduled commercial bank of equal to or greater than value
required above.

The original copy of uploaded documents will have to be produced as and when demanded by

U.P. Jal Nigam (Urban).

The Self attested copies of following documents will also be uploaded along with tenders

without which the tender will not be considered. The uploaded documents shall be subject to

Lerification by U P. Jul Nigam (Urban).

(a) Copy of Bank Guarantee for EMD from any Scheduled Commercial Bank or Copy of
receipt of RTGS payment.

() Copy of receipt of RTGS payment of tender fee.

(¢c) No-objection Certificate from Income Tax Dgpartment or receipt of income tax Return
mcluding 26AS/ Attested copies of Income Tax Assessment order of last three years.

(d) Copy of valid Solvency Certificate issucd by District Magistrate/Scheduled Commercial
Bank

(¢) Expenence & Performance certificates required as per the experience & performance
criteria

(1) CA attested summary ot Balance Sheet and Profit & Loss A/¢ from F.Y. 2019-20 to F.Y.
2023-24

(¢) Listof Staff and Quantity ol | &P on prescribed format given in the tender document.

(h) Income Tax PANTAN No. of the contractor/ firm.

(iy Copyof GST Registration Certificate

(i) Copy of Labour Cess registration Certificate.



(vii)

(viii)

: ylinder, air blow
. ' N e 1
scavenging is strictly prohibited ap e st
](;he }é)aymcnt will be made for th
ne Operator Proor i

p Programme, through Tri-Party agreement is entered by and among
*  O&M agency D
* Bidder

U.P. Jal Nigam (Urban)

(Sanjeev Kumar Gautam)

Superintending Engineer
Endt: No & Date: As above.

awn L=

\© 90

Copy forwarded to the following for information and necessary action: -

Managing Director, U.P. Jal Nigam (Urban), Lucknow.

Chief Engineer (PPRBD), U.P. Jal Nigam (Urban), Lucknow.

Chief Engineer (Nagar), U.P. Jal Nigam (Urban), 6-Rana Pratap Marg, Lucknow.

Chief Engineer (Gzb zone), U.P. Jal Nigam (Urban), Ghaziabad.

District Magistrate, Ghaziabad.

Public Relation Officer, U.P. Jal Nigam (urban), 6- Rana Pratap Marg. Lucknow along with 6
copies of brief version of tender notice for publishing the same in atleast two National level
News Papers (Hindi & English) on two consecutive days. (Encl.:- As above in 6 set.)
Executive Engineer, EDP Cell, U.P. Jal Nigam (Urban), Lucknow for uploading on UPJN
(Urban) website. _ .

Executive Engineer, Construction Division (E&M), U.P. Jal Nigam (Urban), Ghaziabad.

M/s V A Tech Wabag Ltd. Chennai.
Notice Board.

v 4/
/v\\ /N /
A/
s o/

. \ tv .
Superintending Engineer



GHAZIABAD

RDC, Rajnagar, Ghaziabad-201002
/ Nivida / o)

Add. C-5, Jal Nigam Colony,
Letter No. - 02,

Date: — o7 - bl-25

Short Term e-Tender Notice

E-Tender for “Supply, Installation, Testing & Commissioning of 400 KVA D.G. Set-02 Nos. &
Exhaust System including all associated work at 48 MLD MPS Indirapuram, Ghaziabad.” is
invited by U.P. Jal Nigam (Urban) that shall be downloaded and uploaded at e-procurement website
http://etender.up.nic.in from 10-01-2025 at 17:00 hrs. onwards to 23-01-2025 at 17:00 hrs. E-tender
shall be open on 24-01-2025 at 16:00 hrs. onwards at office of the Superintending Engineer,

Construction Circle (E/M) U.P. Jal Nigam (Urban),Ghaziabad. The cost of tender document is
10,000+18% GST. All other conditions shall be as per NIT and tender document.

/I

(Sanjeev Kumar Gautam)
Superintending Engineer
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Email:seemgzb01@gmail.com
Og(l)?;CE OF THE SUPERINTENDING ENGINEER
STRUCTION CIRCLE (E/M), U.P. JAL NIGAM (URBAN)

GHAZIABAD
Add. C. .
= dd. C-5, Jal Nigam Colony, RDC, Rajnagar, Ghaziabad-201002
etter No. O / / Nivida I O3 Date: 25 . 0/ "ZQ,?S—‘

VERY SHORT TERM E-TENDER NOTICE
NOTICE FOR INVITATION OF E-TENDER (NIT)

Qn behalf of the Chairman U.P. Jal Nigam (Urban) online e-tenders on percentage rate basis in Two
bid system for following works in Major Replacement Fund under One City One Operator
Progll‘amme are hereby invited by undersigned to the reputed contractors having requisite work
experience & financial capabilities. The bidders should submit their bids only if they consider
themselves eligible and are in possession of all the requisite documents.

S'l. Name of v"ork Estimated cost | Earnest Cost of bid Period of Last date Time, date
No & Location of work put to | Money document completion & time of & place of
bid in Rs. (Rs. in submission of opening of
Lacs Lacs) bid as Pre-qualification
(Excluding specified in Cum Technical
GST but the bid Bid
including documents
other taxes &
Cess)
1 2 3 4 5 6 7 8
1 | Supply, Installation, 163.08 3.26 Rs. 10,000.00 | 45 Days Upto 11-02-2025 at
Testing & Commissioning + 18% 10-02-2025 16:00 Hrs. in
of 400 KVA D.G. Set-02 (GST) till 17:00 Hrs. office of the
Nos. & Exhaust System =Rs. Superintending
including all associated 11800.00 Engineer,
work at 48 MLD MPS Construction
Indirapuram, Ghaziabad. Circle (E/M)
U.P. Jal Nigam
(Urban)
Ghaziabad.

The Bid document may be downloaded from "https://etender.up.nic.in" w.e.f 29-01.2025, 17:00

Hrs. onwards.

1. The pre-bid meeting date, time & venue 01-02-2025 at 01:00 p.m. in office of the
Superintending Engineer, Construction Circle (E/M) U.P. Jal Nigam (Urban) Ghaziabad.
The Bid should be valid for 120 days from the last date of submission of bids.
If the date of opening of technical bid happens to be a holiday, the bid shall be opened on the
next working day at the same time for which no separate communication shall be sent.
Bidders having criminal record will not be allowed to participate in Bid process.
A person registered with any State Bar Council will not be eligible to participate in the Bid.
As per Government norms GST as applicable rate will be paid extra.
For any other enquiries and details, contact to Superintending Engineer, Construction Circle
(E/M) U.P. Jal Nigam (Urban) Ghaziabad. Email 1D: seemgzb01@gmail.com and Executive
Engineer, Construction Division (E/M) U.P. Jal Nigam (Urban) Ghaziabad. Email
ID: ee.cd.em.gzb@gmail.com

W

Nows
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8. Joint V : Elisibili
t Venture: Eligibility for Jv Consortium:-
(@)  The Joint venture is
allowed with i S
to be e fnidia i) compans Forl::ia‘\umum two member out of which lead member has
. l : .
(b The lead Member SRRl Consorﬁ:‘ companies can.bcle part of Joint Venture.
Member of Joint Venture ciheed m must have minimum 51% of the Stake Holding.
Holding, » other than the lead member should have at least 30% Stake
(¢) Thelead M
& i ember should have a tunover of at least 51% the total turnover required
) Lead member should have a § | : .
©  Projcet costmn < 10 & olvency of at least 51% of the total Solvency required.
in i ;
coNeeiivel g =< r. JV / Consortium shall have the required technical experience
Proi .
) l‘(;_)CCt cos-tmg > 10 Cr. upto 25 Cr. lead member of JV / Consortium should have at least
30% technical experience of required technical experience.
(2) PrOJe?t costing > 25 Cr. Both members of JV / Consortium should have at least 30%
technical experience of required technical experience.
(h) A member of JV/Consortium shall not participate either in individual capacity or as a
member of another JV/Consortium in the same tender.
(i)  Tender form shall only be submitted in the name of the JV/Consortium. Tender fees may
be submitted by lead partner/ JV.
() A single Performance Guarantee shall be submitted by the JV/ Consortium in the name of
the JV/ Consortium.
All the member of JV/ Consortium of bidders shall be liable joint and severally for the
execution of the project.
9. Eligibility: Contractors who fulfill the following requirements shall be eligible to apply.

(a) Firm should have successfully completed and commissioned similar works
("Similar work means: Supply, Installation, Testing and Commissioning of D.G. Set
considered for bidder qualification") mentioned below during last 10 years as on date

of publication of NIT, satisfying followings:-
The bidders may submit additional experience certificates to qualify in above particular
condition category individually if certificates submitted to fulfill financial criteria do not

contain the category wise qualifying conditions.
(i) Three Completed and commissioned similar works each costing not less than the amount

equal to 30% of estimated cost put to tender (i.e. Rs. 48.92 Lacs).
Or

(i)  Two Completed and commissioned similar works each costing not less than the amount
equal to 40% of estimated cost put to tender (i.c. Rs. 65.23 Lacs).

Or

(iiiy  One Completed and commissioned similar work costing not less than the amount equal
1o 60% of estimated cost put to tender (i.e. Rs. 97.85 Lacs).

Special Condition:
The experience must include the works of minimum 2/3rd capacity of maximum capacity

proposed in scope of work/BOQ.
Note: Capacity shall be in terms of KVA for Generating Set.
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' The certificates should be certificd by an officer not below the rank of Exccutive Engincer or
equivalent. All the performance certificates submitted should be clear and exhaustive cnough to
establish similarity with the work under Bid. Ambiguous Performance Certificates will not be
considered for evaluation.

'I"hc e:\perience in foreign countries of a subsidiary or parent company will also be considered
for quallﬁc.atlon. In case the company is not registered in India, the experience has to be certified by
the respective Embassy office/ Apostille (in case of members of Hague Apostille Convention),

(b) Should have average audited annual financial turnover during immediate last 3 (three)
consecutive financial years on construction works, equal to at least 30% of the cost of
work put to tender, i.e. Rs. 48.92 Lacs. Year in which no turnover is shown will also be
considered for working out the average.

(b) The firm should have positive net worth in the Immediate last financial year and same
should be certified by Statutory Auditor.

(c) Solvency Certificate of minimum 40% of the tender value i.e. Rs. 65.23 Lacs will be
required to be submitted. The bidder must maintain his solvency till completion of project.

e Solvency Certificate issued by District Magistrate will also be accepted, which will
have a validity of one year from date of issue unless otherwise mentioned.

Or

¢ Solvency Certificate issued by any Scheduled Commercial Bank shall be accepted,

which will be valid for a period of one year from the date of issue unless otherwise
mentioned.

(d) The value of experience on construction works/value or experience shall be brought to

current costing level by enhancing the actual value of work at simple rate @7% per annum

calculated from the date of completion to the date of publication of NIT. A typical index is

given below.

Financial Year Updation Factor
Year-1 1.00
Year-2 1.07
Year-3 1.14
Year-4 1.21
Year-5 1.28

(¢)  The Bidder should have experience of work contract in SITC c?f DG sets and
associated E&M equipment successfully in last 10 year as on date of publication of NIT.

10. This NIT and other information/corrigendum/ addenda and Instruction for bidders posted on

website shall form part of bid document.

11. The quantities given in the bill of quantities are estimat
provide a common basis for bidding. These are llabl.e toc
claim except as provided under contract shall be admitted. o ‘

12. The bid document consisting of technical (eligibility) bid & financial bids including

. : ¢
specifications, the bills of quantities of various types of items to be executed adndc Ltllrfe;etacr)e
terms and conditions of the contract to be complied with and other necessary do

available on "https://e-tender.up.nic.in"".

13. The technical bid shall be opened first on due date and time as ment
date of opening of financial bid of contractors, qualifying th.e tec
communicated to them on a later date through e-tender portal / website.

ed and provisional and are given to
hange up to any extent for which no

ioned above. The time and
hnical bid shall be




14.

15.

16.

17.

18.

19.

20.
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If the Blddcr‘ feels that technical credentials of his own or other bidders have been wrongl

evaluat'ed/verlﬁed, he may raise objections within 2 (two) working days from the drz:)t:&yf
uploading of result. No requests/ objections shall be entertained beyond above limit clsco't
may be treated as an obstruction in tender process and shall be dealt with accordingly. , l

UP Ja! Nigam (Ur.ban) reserves the right to reject any prospective application or to cancel
entire bid process without assigning any reason whatsoever.

E-tepder document ‘fee is. n.op-refundable. It shall be deposited in the account of Executive
Engineer, Cons.tructlon Division (E/M), U.P. Jal Nigam, Ghaziabad only by RTGS/NEFT in
IDBI Bank Rajnagar, Ghaziabad, A/c No. 0066104000224420, IFSC Code- IBKL0000066.

Earnest Money:
(a) EMD should be in the form of RTGS/FDR/ Bank Guarantee issued by any scheduled

commercial bank.
(b) This Bank Guarantee must be in the prescribed format given in Annexure-6 of tender

document.

(c) Validity of B.G. will be at least 365 days beyond the validity of Tender.

(d) The component of earnest money shall be deposited in the account of Executive Engineer,
Construction Division (E/M), U.P. Jal Nigam, Ghaziabad only by RTGS/NEFT in
IDBI Bank Rajnagar, Ghaziabad, A/c No. 0066104000224420, IFSC Code-

IBKL0000066.

(e) The bidder shall deposit tender fees and earn
above. Further he shall upload digitally signe
clearly the above details and/or the Bank Guarantee.

s submitted in the form of Bank Guarantee/FDR, bidder should ensure that

andatorily deposited in the office of Executive

U.P. Jal Nigam (Urban) Ghaziabad on or

hours) of opening of Technical Bid, either

bmission shall lie with the Bidder,

y on account of any reason

est money separately in account mentioned as
d copies of original receipts of bank showing

(f) In case EMD i
such Original Bank Guarantee/FDR is m
Engineer, Construction Division (E/M),
before the day of scheduled date (during office
in person or by Speed Post. The liability for timely su
U.P. Jal Nigam (Urban) shall not be responsible for dela

whatsoever.
ear that Tender Fee and Earnest Money deposited in any other form besides as

-paras shall render the bid non-responsive.

towards EMD/Performance Security/Additional
d encashable from a branch situated in a city

(g) Itismadecl
mentioned above sub

All the Bank Guarantees submitted

Performance Security should be verifiable an

where the office of Divisional Officer is located.
nical bid/eligibility bid document should be uploaded

All the documents as specified in the tech ‘ _
within the period of bid submission. U.P. Jal Nigam (Urban) will not be liable .fo:
incomplcte/inaccuratc/non—submission of bid for any reason whatsoever including techmcak
reasons. It is made clear that separate submission of originals of any documents (except Bzan
Guarantee) other than scanning and uploading them, are not required, unless called for after
opening of financial bid.

The bid submission shall become invalid if:
(i) The bidder is found ineligible.
(ii) The bidder does not upload all th
(i) If any discrepancy is noticed between uploaded documents
submitted later.

(iv) If subsequent to due date of submissio
any further communication/ representation W
financial) than otherwise called for by the undersigned

¢ documents as stipulated in the bid document.

and originals/hard copies

n of bid and/or after its submission bidder makes

ith regard to the bid (whether technical
as a clarification.

or




21.

22.

23.
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( ) ¢ } )O w/par « b yal ¢ l -
ll(n (8] l)

vi) Conditi : T i
(vi) ( yx‘ll'm?nal tenders or Tenders without e-tender document fee & carnest m
invalid earnest money shall be summarily rejected s

Additional Security/ Performance Security:

b8 o
}‘Lyrff)mmlncc guarantee @ 10% of the Contract cost will have to be submitted at the time of
gi::;\ng,Gt he cct)mra:hm th(? f(l)rm of FDR/ Bank Guarantee from any scheduled commercial

¢ Guarantee. ernatively on request of the contractor/fi

. ) irm, 5% of the performance
?uarallneu' 't\_l]] be ac.:ceptt.:d at the. time of signing of contract and rest 5% may Il))e deducted
br.olm the initial running bl!l in a single deduction or at the rate of minimum 10% of the gross
ill amount of running bill. However, in any case whole amount of balance performance

guarantee shall be deducted within one year.

Works .for whic}] the. cost of the tender received is more than 10 % below the estimated cost of
wor.l\.s, in such situation, the pf:rformance security for first 10 % below shall be 10% thereafter.
add1t19nal perfom1ancfe security @ 0.50% for each 1 % further below than 10 % shall bc’
deposited by the firm in order to safeguard against contractor leaving the works.

Thf: available bid Capacity of the bidder at the time of bidding shall be more than the total
estimated cost of the work for which the tender is invited.

The available Bid Capacity shall be assessed using following formula:-

Assessed Available Bid Capacity =2x A x N—B Where

A= Maximum turnover during the last five financial year (corrected to the current level of

value)

N= Stipulated
B= value of existing commitments to be completed during the execution period of bid.

The turnover shall be corrected to the current level of value by multiplying with the updation

factor given elsewhere with NIT/ bid Document.

Note: The bid capacity of firm will be re-evaluated before issuing L.O.I to Lowest bidder
and if bid capacity is found to be less than tendered cost of work, the firm will not be
treated as eligible for award of work and tender will be treated as cancelled. In this
regard successful Jowest Bidder will have to provide affidavit for updated bid capacity
and information of new works on 100 Rupees Non-Judicial stamp Paper on prescribed

format as annexed in the tender Document.

advised to inspect and examine th
heir bids as to the nature 0
f the site, the means of access to the si
mselves obtain all necessary information as to risks,
h may influence or affect their bid. A bidder shall be
vhether he inspects it or not, and no extra charge
herwise shall be allowed. The bidder shall be

responsible for arranging and maintaining at his own cost all materials, tools & plants, water,
electricity access, facilitics for workers and all others services required for executing the work

unless otherwise specifically provided for in the contract documents. Submission of a bid by a
bidder implies that he has read this notice and all other contract documents and has made

himself aware of the instructions, scope and specifications of the work to be done and local
conditions and other factors having a bearing on the execution of the work.

period of execution of the work for which the tender is invited in years.

¢ site and its surroundings and satisty

f the ground and sub-soil (so far as is

Intending Bidders are
te, the accommodation

themselves before submitting t
practicable), the form and nature 0
they may require and in general shall the
contingencies and other circumstance whic
deemed to have full knowledge of the site, ¥
consequent o any misunderstanding or ot



24.

(2]
N

26.

Additional Information for Bidders:

(i)
(ii)
(iii)
(iv)
(v)

(vi)
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rassing w R | FIPR R Sy SRS | PR e | ) ,
f_i‘;“d sing W hether dlrL.Lll) or indirectly, in conncction with bids is strictly prohibited and the
vids subm.mcd ~by the bidders who resort to canvassing will be liable for rejection & will be
debarred from future tender in U P Jal Nigam (Urban) ' ‘

The bidder shall not be permitted to bid for works under supervisory control of Superintending
Engineer and Executive Engineer concerned who is responsible for execution of work iﬁ
which his near relative is posted. He shall also intimate the names of persons who arc work.in s
with him in any capacity or are subsequently employed by him and who are near relatives l§
any officer in the U.P. Jal Nigam (Urban). Any breach of this condition by the contractor
would render him, if empanelled with U.P. Jal Nigam (Urban), liable to be removed from the

approved list of contractors of UP Jal Nigam (Urban) and make him liable for black listing

r other Gazetted Officer employed in Engineering or Administrative duties in an

No Engineer o
te Undertaking is allowed to

Engineering U.P. Department of the STATE GOVERNMENT/Sta

for a period of two years after his retirement from Government service,

work as a contractor
is contract is liable to be

without the prior permission of the Government of U.P. in writing. Th
cancelled if either the contractor or any of his employees is found any time to be such a person
who had not obtained the permission of the Government of U.P. as aforesaid before submission

of the bid or engagement in the contractor's service.

Intending bidders must produce a self-declaration form

thout which tender will not be accepted.
Jal Nigam (Urban) website www.jn.upsde.in.
hs for the E/M Works afier completion the work.

GSTN, Solvency certificate issued by District
greater than value

As per latest Government order,
executed on Rs. 100/- Stamp paper wi
The tender notice can also be seen on U.P.
The Defect Liability Period will be 24 mont

Bidders must have valid PAN (Income Tax),
Magistrate (on PWD T-5 Format)/ scheduled commercial bank of equal to or

required above.
The original copy of uploaded documents will have to be produced as and

U.P. Jal Nigam (Urban).

The Self attested copies of foll
without which the tender will not
verification by U.P. Jal Nigam (Urban).
(a) Copy of Bank Guarantee for EMD from any Scheduled Commercial Bank or Copy of

receipt of RTGS payment.
(b) Copy of receipt of RTGS paymen
(c) No-objection Certificate from Income Ta
including 26AS/ Attested copies of Incom¢ Tax
(d) Copy of valid Solvency Certificate issued by Di

when demanded by

also be uploaded along with tenders

owing documents will
ploaded documents shall be subject to

be considered. The u

t of tender fee.
x Department or receipt of income tax Return

Assessment order of last three years.

strict Magistratc/Scheduled Commercial

r the experience & performance

Bank.
(e) Experience & Performance certificates required as pe
criteria.
(f) CA attested summary of Balance Sheet and Profit & Loss A/c from F.Y. 2019-20 to F.Y.
2023-24.
ender document.

(g) List of Staff and Quantity of T&P on prcscribed format given in the t

(h) Income Tax PAN/TAN No. of the contractor/firm.
(i) Copy of GST Registration Certificate.
(j) Copy of Labour Cess registration Certificate.



(vii)

(viii)
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Labour which will be engaged for above mentioned works should be registered with labe
department and contractor shall provide certificate issued by labour dcparln‘wnt in this re v::(;
enclosing list of labour that will be engaged for the aforesaid works. The Contractor Ashalgl’ be
fully responsible for safety/security of the labour and shall provided all safety cquipment like
safety harness, oxygen cylinder, air blowers, mask etc. during execution of work. Manual
scavenging is strictly prohibited and shall not be practical under any circumstances.

The payment will be made for the D.G. sets from Major Replacement Fund under One city
One Operator Programme, through Tri-Party agreement is entered by and among.

o  O&M agency
e Bidder
e U.P. Jal Nigam (Urban)

(Sanjeev Kumar Gautam)
Superintending Engineer

Endt: No & Date: As above.
Copy forwarded to the following for information and necessary action: -

e

\O o0

Managing Director, U.P. Jal Nigam (Urban), Lucknow.
Chief Engineer (PPRBD), U.P. Jal Nigam (Urban), Lucknow.
Chief Engineer (Nagar), U.P. Jal Nigam (Urban), 6-Rana Pratap Marg, Lucknow.

Chief Engineer (Gzb. zone), U.P. Jal Nigam (Urban), Ghaziabad.

District Magistrate, Ghaziabad.
Public Relation Officer, U.P. Jal Nigam (urban), 6- Rana Pratap Marg. Lucknow along with 6

copies of brief version of tender notice for publishing the same in atleast two National level
News Papers (Hindi & English) on two consecutive days. (Encl.:- As above in 6 set.)
Executive Engineer, EDP Cell, U.P. Jal Nigam (Urban), Lucknow for uploading on UPJN |

(Urban) website. . .
Executive Engineer, Construction Division (E&M), U.P. Jal Nigam (Urban), Ghaziabad.

M/s V A Tech Wabag Ltd. Chennai.
Notice Board.

Superintending Engineer
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Email:seemgzb01@gmail.com

OFFICE OF THE SUPERINTENDING ENGINEER
CONSTRUCTION CIRCLE (E/M), U.P. JAL NIGAM (URBAN)
GHAZIABAD
Add. C-5, Jal Nigam Colony, RDC, Rajnagar, Ghaziabad-201002

Letter No. a‘?/ / Nivida / @3 Date: 0?3, 0/ ?9?00?_3—‘

Very Short Term e-Tender Notice

E-Tender for “Supply, Installation, Testing & Commissioning of 400 KVA D.G. Set-02 Nos. &
1 associated work at 48 MLD MPS Indirapuram, Ghaziabad.” is

Exhaust System including al
t website

invited by U.P. Jal Nigam (Urban) that shall be downloaded and uploaded at e-procuremen
hrtp://ctender.up.nic.in from 29-01-2025 at 17:00 hrs. onwards to 10-02-2025 at 17:00 hrs. E-tender

n 11-02-2025 at 16:00 hrs. onwards at office of the Superintending Engineer,

shall be open 0
t of tender document is

ircle (EM) U.P. Jal Nigam (Urban),Ghaziabad. The cos

Construction C
ocument.

10,000+18% GST. All other conditions shall be as per NIT and tender d

(Sanjeev Ku autam)
Superintending ngineer
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OLD D.G. Sets 320 KVA

g GPS Map Camera

) SF ZF
"‘ o LR xmv' ’l
Al 130k T Nl’f,""""/ Ghaziabad, Uttar Pradesh, India
) =i . JO9vh+9pf, Judges Enclave, Ahinsa Khand 2,
Indirapuram, Ghaziabad, Uttar Pradesh 201014, India
* Lat 28.643759° Long 77.379507°
14/07/2025 05:21 PM GMT +05:30

~ El GPS Map Camera
Ghaziabad, Uttar Pradesh, India
JOvh+9Opf, Judges Enclave, Ahinsa Khand 2,
Indirapuram, Ghaziabad, Uttar Pradesh 201014, India
Lat 28.643721° Long 77.37956°

14/07/2025 O05:3 1T PM GMT +05:30
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New D.G. Sets Installed 400 KVA-02 Nos. with Stack Height

| [ GPS Map Camera

.-
v -

»r e
Y 2 - >
%% 4% Ghaziabad, Uttar Pradesh, India
o JOvh+9pf, Judges Enclave, Ahinsa Khand 2,
Indirapuram, Ghaziabad, Uttar Pradesh 201014, India
Lat 28.643724° Long 77.379491°
‘Goo’gle . 14/07/2025 05:21 PM GMT +05:30
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New D.G. Sets Installed 400 KVA-02 Nos. with Stack Height

': 15
Ty fw . Ghaziabad, Uttar Pradesh, India
JOvh+9pf, Judges Enclave, Ahinsa Khand 2
Indirapuram, Ghaziabad, Uttar Pradesh 201014, India
. Lat 28.643721° Long 77.379599°
= 14/07/2025 05:19 PM GMT +05:30

TS g TRt
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New D.G. Sets Installed 400 KVA-02 Nos. with Stack Height

PR " by

Ty ’-r Gha2|abad Uttar Pradesh, India
4 JOvh+9pf, Judges Enclave, Ahinsa Khand 2,
Indirapuram, Ghaziabad, Uttar Pradesh 201014, India
. Lat 28.643714° Long 77.379599°
Google i\ /& 14/07/2025 05:19 PM GMT +05:30
A SRS S

A
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New D.G. Sets Installed 400 KVA-02 Nos. with Stack Height

k’rloskar

Qil Engines

| ™S EndiE CONFORMS TO ENVIRONMENT (PROTECTION) RULES 1986

KIRLOSKAR OIL ENGINES LTD. KAGAL
A Kirloskar Group Company DA

K GPS Map Camera

Ghaziabad, Uttar Pradesh, India

Nirala Eden Park Block-b, Nirala Eden Park Internal
Rd, Judges Enclave, Ahinsa Khand 2, Indirapuram,
Ghaziabad, Uttar Pradesh 201014, India

Lat 28.643841° Long 77.379679°

14/07/2025 06:03 PM GMT +05:30

ot
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New D.G. Sets Installed 400 KVA-02 Nos. with Stack Height

xk’rloskar B

Osl Engines

g GPS Map Camera

Bhagwanpur,Uttarakhand,Indi

a

Grand Trunk Road, Bhagwanpur, Bhagwanpur,
Uttarakhand 247661, India

Lat 29.959734, Long 77.788619

05/15/2025 05:21 PM GMT+05:30

Note : Captured by GPS Map Camera

~
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New D.G. Sets Installed 400 KVA-02 Nos. with Stack Height

& GPS Map Camera

Ghaziabad, Uttar Pradesh, India

JOvh+9pf, Judges Enclave, Ahinsa Khand 2,
Indirapuram, Ghaziabad, Uttar Pradesh 201014, India
Lat 28.643734° Long 77.379665°

14/07/2025 06:12 PM GMT +05:30
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New D.G. Sets Installed 400 KVA-02 Nos. with Stack Height

& GPS Map Camera

Ghaziabad, Uttar Pradesh, India

JOvh+9pf, Judges Enclave, Ahinsa Khand 2,
Indirapuram, Ghaziabad, Uttar Pradesh 201014, India
Lat 28.643753° Long 77.379671°

14/07/2025 06:13 PM GMT +05:30
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I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

GT.50.-21.Te1.-31.-04112022-240031
CG-DL-E-04112022-240031

ETITIOT
EXTRAORDINARY
AT | |—E7e 3—37-g7% (i)
PART I1—Section 3—Sub-section (i)

TR & TSI
PUBLISHED BY AUTHORITY

g. 716] 7% faeetl, JEeafaaTs, 9w 3, 2022/FA 12, 1944
No. 716] NEW DELHI, THURSDAY, NOVEMBER 3, 2022/KARTIKA 12, 1944

T, 9 AR TAGTY qREdT HATAT
st

7% faeelY, 3 A9, 2022

.. 804(sT).—TITEx (Sero) "errgw aw, 2022 srteE=HT dediw aran{. 138(3),
ATE 18 HLady, 2022 T 9d & TSI, AT, 9 2, G 3, 3UEe (i) § Y1ioa & 7w o,
S A+t st ¥, 39 aE ¥, ST 3aq ATeg=aT § seatate 9= Sl Iiadi SdT & 39e8]
F7 & T2 ofT, 773 fGAT A srater F fiaw, e & gEre At e T g

ST 3T ATALAAT | sAeqfaree o= & Tradi 18 FTait, 2022 FT AT il ITAY FT af Ts AT ;

3Y 3FT ATALAAT & Ica¥ § T AT ST qUremiat | Ied o 0 rerdy ofiT qEAme a8 a99% &9 9
TR = AT g ;

qq:, A, Frald GLRTE, AT (F2eqor) =7, 1986 * fF=rw 5 & Iufvaw (3) F 971 qioq qaATawor
(TeroT) sAterfeaH, 1986 (1986 FT 29) #hi T 6 3T &=T 25 FWRT Jacq oIfaadl & AN Fd gy,
TTaeeT (FeeA) aH, 1986 # Meferfad sie weired Fadl §, &0 -

1. gfered ATH 3T I —(1) = et w1 Sfered a8 aavawor (Feron) e gorae [, 2022 2 1

7314 Gl/2022
)
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

(2) T 1 AT, 2023 F T B |
2. aFTaYer (FveAT) AT, 1986 #i sqa=tr 1 4,-

(F) F . 88 H,-

(i) 77 “&. IcESIT AIH” T I Haterq Aoy & e a2 Feferfaa v v S, sraiq-

“F., IcaSi AT

800 e o= e wefiiga g a% o= Saamew & (B9 =8 =8% T997q Si|de Fal 14T 8)

AT o o0 Soga A0 S91 o o IS |\, o790 -

(i) ST Zo1;

(i) =Tufta Swfoas St a2 smamfa 9 ;

FEIEATT AT Fhfoqss 2ot § F fT us a2 g=rford are-wger 9 smaria o,
ot a7 FBFft Sehfouer o uw H=Tford e SUT T AT 397,

(v) ETeN S, quihd dfoTs SaaT AT AT 9T TG AT JhioTs saa1 § & et U 98 g=rterd

TTE-TA & T AT AT ST A2 (19 Fegeeq T F7 37T 800 Hft Freemos ae F diems 3o9);

1. SHHe & fore 93gFa 800 frerrare @& AU St & o IS HAT0 A= |eoft 1 i qieft 2 #
o7 fafAfdee a3 swafate g aat & sregedie a1 Srs, 2023 & et g,

TAT:-
qIToft 1
aeft HTare E1 3 dT=rs Sort > 800 HE S5 e T 800 Fher AT 9T1<F T * S8 st
F forT It Hiwm)
fae@ aoft, kw | NOx | HC*** | NOx co PM T (ST
SO LTSI I[OTT)
Cl/PI Cl/PI Cl/PI Cl/PI Cl Pl Cl Pl
g/kWh m-1
P<8 - 7.5 35 0.30 - 0.7
8<P<19 - 47 35 0.30 - 0.7
19 <P <56 - 47 35 0.03 0.7
56 <P =< 560 0.40 0.19 - 3.5 0.02 - 0.7
560<P < 800 0.67 0.19 - 3.5 0.03 - 0.7
it 2
fremre E5A1 (800 Tt 9% & <ot fAeaTaw) gy 19 fheraTe afadl a% F gatg] S=de & g Sesi
LR
oft co NOx +HC */**
T faeaT ()

g/kWh
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[T H—=vE 3(i)] T T TSI © T 3
99 T <250 <10
> 99 ¥ AferF 3T 225 qF <250 <08
> 225 7 31fda T 800 TF <250 <06

AU 1 3T Aot 2 § w3 |@tertaat Aeforfa 8

2.

3.

(i)

NOX — ATSZISH AFTEE;

(i)  HC-gr=gremE;

(iii

) CO — FTad HIAISHFTEE;

(iv)  PM —fafae =,

(v)

Cl- ¥+ 38 i,

(vi) Pl g\TcH® T oI,

(vi

(vi

i) "HC & SI97et 3T T=e 2 Sru=dt Afwid &;

i) “FeRfeTH Tl F oIy U=l AT He g Tt ST Tt § qerari At grml
ForT arfq T aRerde i Tfq SATTANT S THAT =56 STTHE 2 TOTeAT U i1 | T 07 2R
AT, TLEOT ok o6 [ =T A fagen # [eifa € & 71 8 stfaes T8t 2rm

feoqur ; (i) Tedt Hrems Sot T fems 9t (800 HrHt 7 srfer fAawmae erwar arer) & forw gdveqor, 9w
THETHH T 9T FRaT ST,

(i) reTE TIAT FIRT HATIOrT qieae sqee (19 FBrar ate sfiv 800 =1t T919 e @)  forw areror
gia<reaTe s 9 d% 97 T S,

(iif)

(v)

IS HIATE o s aRad= e, TET T F1er SEet 92 6] 8 37 Sae et &1 e fie &
fosTet & T\ # o7 Aquan & o e af#d & Icamed ) argfd gq e Seee A
ATETACT o TATAT & [oIT YT & F ITANT 63T SATqT &

qaTg Siee fOEa SMve? i IT5H Ja3 399 &I 94Fd HiTh a9l AT UF THd U6 gl 39
TLFT 919 e 9 &l g¥dt 9 1@ faar-fadt safcn gT germ, diar ST &7 g #i 39 9147
TISE AT T ST TRt §aAT § T &7 | 91 a91AT STaT § 97 g FAeafertad odt & 92
AT 8-

(F)  OTET M3eqe 19 FRaraTe e 3w 800 T S99 fored s a 2;

(@)  dreE TR Fow 399 g ST,
(M) I ES-FE 9T TEI TS THEAT I AT &

g Oed oiv g8 off & 719 % o0 93eor IohaT SiHe gq TOTe ! ST Tihar iRt
TRIT % SATETE BT,
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()

39T ST T TgUF qAT TATaaFT 7 o IS il AT g TATH S S LT JTHAT STTEE 5
TOTTEAT 3 TR STTHeRtra THRaT & S g,

Ao 1 S greoft 2 § &F T Icase ST JTTfeRd THIO TSR g FETEETed TR
ATHIEA T TAT IeATa STAETAT T & o1 A1) g T;

STATEA ATETAT TV ST =TI TTRAT ¥ STFTar SIae g et ua T sfsertara shwam
F AT ENM;

9 feaTEae safer TIT GXTET 7 F1h: T F FH ad 19 FheArare 7 sTfae awar it f&a=a
oft arer aefY =frem sfw free 991 T A E;

o fafamtar €= & 72 aoft 3 § Tnfeatad SiMHe gq TUITe T o Sionar & stfsyantaa et
TS G T =TI FL ThT 2

gt 3

Zoft (qTaT d%) Ieeie fAaear srater (52) | 9 Avfy

>19 < 56 kW (R a1fa amer Zo7) 3000 RIE SR E I

>19 < 56 kW (TR&d=T i arer 25) 5000 RIE R RS E I

> 56 kW (F+ft Z517) 8000 e i Hrare

(=)

GITET o HTCHT T (T FA g el qaT S SALAT AT START FXA o (o7 T [aeheT & &9
#, =9 fafamtar A= €F 7 At 4 ° SfeAfed S99 SHdT & SAqHT UISTiee sTFed-aleHe TorTet
T TN Feh o1 YTl o (1T Q0 T IO ZTH HTEehl HT STANT He|

qroft 4

ST AT Aot il T AT o

wfars 1.3 1.3 1.15 1.05

fremre 1.3 1.3 1.15

et TS 9Tt IUTT IUITeAT T TART F F 91 s o fiers oAt F o 5 g
FAIET TN F TAF TgUF & o0 59 He F o1 It ST & SAqaTad & o Jorret
A THAT § 77 MetiRa agras swaresti & a1 [AREtar gRT Jie7 qaqta e w1 @FfHfase
ERisil

AT T S5 Aoft 3 1T T msha seT 37 € STANIT SHTaaaTe g TR ST e SHT
T SN FA ST TLAT USHET S99 FATAA o dag | =l §, 7 o auf #, TeT J7 <19 ITANT
StrEvahTe &1 ATHIGT HT Tl 8l

IS | FHT AT g Fhral aTgl STl /AT f-usie & STt 9 9% #337 aTer S91 SiAde
F forT sorrett sf wferar & stfaratara afmam & oA AMEE sEiRedd & ATeqq § arzers
AtFETES =0T IUTAT F et TATAT 7 AT FT |

Aorfaed Sheforfes R & wfena 991 F forg oeror =61 § 1= 7 Soaeiq 56 frenate o
FH AT IHF A o1 qraw Aot 7q 25 s i 56 Framate & afes S5 9raw 4oft 2 10
i 3 sferd /T & At T2i R |

e T ISl § FHT AT 2q (el ATg<l STERT Sle/aT URsliee q¥ 9T #3491 919 &
forw fafaer wvor [Re=ror STt 7 |95t =Tad g w4
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7.

10.
11.

ATSZIS AFATEE IHSHAT § FHT A 5, gl aTgl STER S/ AT TISTiee 9¥ H9T F arer
TS T e & o TorTett 3 Tierar # srferfara whmaT & aEme arsee arrse A
ST &7 Tl TATAT AT HT |

ATEEIS AfFETEE § T A aTeT R-usie Swae F o st s g #§ sfestaa s
ATETE AFATT HIAFT 6 =T G |

TR SATHIGT AT AT sl AqRTAT o [T SEAT & G0 & ATHa9T SAHe & o7 JurTe’ sie
TERIT & TATIRATIOT T ST Icaeie Faely Tt o STAITA o TEeqor I7 a1 arforedsh &9 &
SIS TEAT T AT THL ATHIGH T TAThReTd & I A=HaT 1T =i So+9 989 &
ATETE BT ST AT ICATEA STATAAT TLIEAT] 20T STETAT & JI ITeAT (o SO |

STEE # U ¥ &1 FATE Fad TgUIT [FI307 91 % ARTET FEdl & e ared g |

T 2 & AT g 99 R e} Sud g9 SEe o forw gome S gtk §
fafataa e § e 2R i qroft 1 § AR Sosat & €\ 7 % a9 & st T8t

g1

(ii) F=Z T, FTLTIT &7d,” ¥ IqH HATAq T fedi & e 9¥ Feferiaa Tiaftei Tl o, q2iq -

“I0. GTETOT A

1.

AN BET — T od wRa # Frredta, fuaw a1 aiadaefie wfa ox "=ntea, @fHEa, s=acm ar
rATHaT AT STHTET U 1herdT S SCaTal o [ofT T U S91 98 A1 gl
Tiq ¥ T At it ang 78t gi -
(F) FFReT T TF 99 AT IaTe FT ST FETRAta, A At BEETr a1 ST 9 F a1l
Rt e % e & for o s &, =
(@) fFft oft T 299 a7 ITTe A S AR aF DT T F w7 F forw srerfaa g s e aE
ST T B % Bg ATg & WL arad [Hara har ST g 3w S 9ea | &g & fore 751 2
(T) SATEITT SAI¥ AT Teq0 gq s W ey, satsra a1 fafafa =1 srfaq, 959 a1 seae
e & & o Somm 47 e Rt T s
2. SHTUE T SUEATE — T [AHTar, SETas a1 S97sr 800 F Tog T & (A2d IcATad g Sodl

v 399 faeaTa >800 Hiwft % 91 % 19 FEeeq dF & Tlead SIHveT Fl 3 800 HHT aF F

9 TaeaTIe % ATIFT THTOT TSTET | T ATHIET TS R S T g7 I HIHT30 5
T s ITaTe (ITTEN) A ITATET ATEIAT () T S e et v & forw AT

ST fafafdse Heifea aMeet & FAeaad il g aF, ST AT g 2, & [o7T I8 g, AT
SAATAT T |
FICEHIT : IATET AqETAT 99 UG o Ad Feiee a9 =l 1 S[ATE & ANTHT Fete? a9 H 30
T T AT AT B

3. I IS AT I¢ATE T T, AT AT ITANT ST 3 HAHT T SATATAT A5l X Tg 8 - IS A A<h
o STefesr uftersher & forw U et 39190 7 fiT Sere #7 &0, aramd a1 STTRT A1 ]
Sraer 9 Aremererd 2 # Afdte AfemT fhed sTaies THI0MT 3T IcTas @aar THTT 937
Tl 2l

4, FTEIAT ASTONT T TTATT ST forT Jorredt i wferar & Far sfeafaa gt |

5. FIES ATHI.~ Fea 17 TGN 275707 91, =7 =i & Fraieaa+ & forg Freer stssheor R |
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(F) == FFawt = Rt fBare a7 FiEATs 6 39 |, 7rHer A dtaswer &y i B s

(@) e ATHFTor =9 =T F FATeaaq F G99y § S qATg & o forg U et afat & e
FT

6. TN * forg wrfdera sriveeor.- At gt S5+t a1 ferE saefdr uftasreEt F o
TFeT SIHIET T IqUTed il AqEIdr & THIT 9 a9 % o0 UH 94T T & o, 1o
AALTF THEA, 3T UH THITIT 3 AT IHh ATEAT B & [oIT TTTead &, TAT-

(F) smemTfes fas vt e i, 1o (werTse);
(@) ZeTAUT HaT HIT SMETHI[eT THFATATSH, AT (FRATOM); 3w

@) A TELE o TSy, IETEA (STEs)
7. AT ST weror wiar

(1) T+t SaTaal T Feard Tl [0 S IRT TAT TR SATATAT 37T TEEAT TioraT 7
ATHLOT FHAT ST

(2) THTOH % TorT JTfeeha STTSTaeor Icasid 4l arad I Y THOE 41 qius &9 7
Fea T TG (=T A€ FT HSEm

8. 39 WEH AT AT UGAT © IS AT & [oIT IcaLardl oI el AT TN o6 a1 sH1T SRS
qTIT # Tuteq; fefega o s

9. afeus S¥Al F T qgfaat it gLar €i2ar S & & forg yorret & whwram & gemafeara
g |

10. apfoas 2at & T g yurrelt ge T O S9ae F g ot o ufEFT ® ogew
gfeaTiaa gem

1. T wgur T 91, a7 rET YEe AN, s Tl HEAr a1 AT Jguer =
qiufd, &= it st qR it it e § Tad gu ST Sfee F51T ATH ST AT gl |

12. 94 ATHI & SATER ATl S A8 o AT % [T GFAvranei = Iqae RFTrgar a=aw
gfaTiRa giv -

(F) T AR F AR G5 qorret F ARt 6 sifqw arde 30 S, 2023 FRf ) e
91 o oI 78 arirE 31 aTs, 2023 gRf

(@) T AR & AGER A8l & ARt f sifaw arie 31 fegaw, 2023 g
(M) A ATAHT 6 AT FreTs S9el & fAfAator i sifaw arie 31 srrea, 2023 gR(T 17
(@) FH HeFE 95 T ITH HatAd iAot 1 A9 Fhar Sroa;

() FEEEIF 95 F, -
(i) A= “F — IS HATO” ST IHE HATAT TrAToAT T ATT AT ST ;
(ii) FE ST — AT 7" 3T IAH Haterq Trafvedi w1 A B o ;
() FHEETTF 959 ¥, -

(i) 71T “F — IeESIT HHT0” 377 IHE "aterq gaftedt 7 @1 & o ;
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(ii) TS T — FTLTT o1 A IAA FaATd TrASTT 7 09 A Jrusm ;
(3.) FHEEATF 95T H, -
(i) W “F — I HHT0 S I Feterd Fafeadi 1 A BT S ;
(ii) T T — FTLTLT o7 T IAA Fatera gfafvegt 1 ona & s ;
[F7.%. #7-15017/05/2012-HTfsseq]

T T 1T, 9 A=

fooqur © qor fRem, 9 F TSI, SETHTT, AR 2, WE 3, IU-GE (i) H FLET. 844(3N), AN

19 qa¥aY, 1986 FT THIIAT U T o ST srfer==T /. a1.%7.19. 682(37), ar@ 5 =y, 2022
T i s gentag o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 3rd November, 2022

G.S.R. 804(E).—Whereas, the Environment (Protection) Amendment Rules, 2022 were published in the
Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i), vide notification number G.S.R. 138 (E), dated the
18" February, 2022 inviting objections and suggestions from all persons thereby within a period of sixty days from the
date on which copies of the Official Gazette containing the said notification were made available to the public;

And Whereas, copies of the Official Gazette containing the said notification were made available to the public
on the 18" February, 2022;

And Whereas, objections and suggestions received from all persons and stakeholders in response to the said
notification have been duly considered;

Now therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central
Government hereby makes the following rules further to amend the Environment (Protection) Rules, 1986, namely: -

1. Short title and commencement.- (1) These rules may be called the Environment (Protection) Third
Amendment Rules, 2022.

(2) They shall come into force from 1* July, 2023.

2. Inthe Environment (Protection) Rules, 1986, in the Schedule I,-

(@) in serial number 88-,
(i) item “A. Emission Standards” and entries relating thereto, the following shall be substituted, namely:-
“A. Emission Standards:

The emission limits for new engines used for power generating set (hereinafter referred to as Genset)
applications up to 800 kW Gross Mechanical Power, namely:

Q) Diesel engines;

(i) Engines based on dedicated alternate fuels;

(iii) Engines based on Bi-fuels run either on Gasoline or on any one of the alternate fuels;
(iv) Engines based on Dual Fuel run on Diesel and any of the alternate fuels;

(v) Portable Generator sets (Pl engines below 19kW and up to 800 cc displacement) run on Gasoline
fuel, dedicated alternate fuels and Bi-fuel run either on Gasoline or on any one of the alternate fuels;

1. The emission limits for new engines up to 800 kW used for Genset shall be effective from 1% July, 2023 as

specified in the Table 1 and Table 2 below subject to the General Conditions contained therein, namely:
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TABLE 1
Emission limits for Genset engines up to 800 kW Gross Mechanical Powered by All ClI engines and Pl engines > 800

cc engine displacement.

Power NOx HC*/** NOx CcoO PM Smoke (light
Category, +HC*/** absorption
kw coefficient)
CI/PI CI/PI CI/PI CI/PI Cl Pl Cl Pl
g/kWh m-1
pP<38 - - 7.5 35 0.30 - 0.7 -
8§<P<19 - - 4.7 3.5 0.30 - 0.7 -
19<P <56 - - 4.7 3.5 0.03 0.7
56 < P < 0.40 0.19 - 3.5 0.02 - 0.7 -
560
560 <P < 0.67 0.19 - 3.5 0.03 - 0.7 -
800
TABLE 2
Emission limits for portable Genset up to 19 kW powered by PI engines (up to 800 cc engine displacement)
Category Cco NOX +HC */**
Engine Displacement (cc) g/kWh
Up to 99 <250 <10
> 99 and up to 225 <250 <08
> 225 and upto 800 <250 <06

The abbreviations used in Table 1 and Table 2 are as follows:
0] NOx — Oxides of Nitrogen;
(i) HC- Hydrocarbon;

(iii) CO - Carbon Monoxide;
(iv) PM — Particulate Matter;
(V) Cl-Compression Ignition engines;
(vi) P1- Positive Ignition engines;
(vii) * HC stands for THC for diesel and gasoline;
(viii)  ** HC for alternate fuels shall be as defined in System and Procedure for Generator set.
2. 'Cl';est cycle for constant speed and variable speed application shall be as described in System and Procedure for
enset.

3. Smoke shall not exceed prescribed limit value throughout the operating load points of the test cycle.

Note: (i) The test shall be done on engine dynamometer for all Cl engines and Pl engines (above 800 cc

displacement);
(ii) the test shall be done on resistive load bank for Portable Gensets (up to 19 kW and up to 800 cc engine
displacement) powered by Pl engines;

the emission limits are applicable to both constant speed and variable speed gensets and genset engines
are used primarily to operate an electrical generator or alternator to produce and supply electric power
for other applications in place of power from electric grid;

(iii)
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(iv) portable genset combines an electrical generator and a prime mover engine to form a single piece of
equipment. This combination engine-generator set can be moved, pulled and not attached to earth, by a
person and not build permanently into a structure such as power house or station and satisfy the
following conditions namely,-

(a) power output is up to 19 kW and up to 800 cc engine displacement;
(b) power by PI air cooled engine;
(c) itis on Hand-cart mounted units.

(v) the test procedure for measurement of gross power and the tolerances shall be as per procedure laid down in
System and Procedure for Genset;

(vi) administrative and test procedure for measurement of emission of visible and gaseous pollutant and
particulate matter shall be as per procedure laid down System and Procedure for Genset;

(vii)Table 1 and Table 2 emission limits shall be applicable for Type Approval Test and Conformity of
Production Test as carried out by authorised certifying agencies;

(viii)  Frequency of Conformity of Production test and selection procedure shall be as per procedure laid down
in System and Procedure for Genset;

(ix) engine Durability Period and Deterioration Factor: Deterioration factor is applicable to all Cl and PI engines
above 19 kW power category only;

(@) engine manufacturer may choose for an engine test laid down in System and Procedure for Genset as
mentioned in Table 3 given below:

TABLE 3
Category (Power Band) Emission durability period (hours) | Engine Category
>19 <56 kW (constant speed Engines) 3000 Pl and CI
>19 <56 kW (Variable speed Engines) 5000 Pl and CI
> 56 kW (All engines) 8000 Pl and CI

(b) as an alternative to use a service accumulation schedule to determine deterioration factors, engine
manufacturers shall use the assigned multiplicative deterioration factors for engine families using exhaust
after-treatment system as per the Engine Capacity mentioned in Table 4 given below:

TABLE 4
Engine Category CO HC Nox PM
Cl 1.3 1.3 1.15 1.05
Pl 1.3 1.3 1.15 -

(c) Additive Deterioration Factors shall be specified by manufacturer with the supportive document as specified
System and Procedure for Genset for each pollutant in an engine family approval application for ClI engines
and PI engines not using any exhaust after-treatment system;

(d) manufacturers shall request type approval certification for shorter or longer useful life for an engine family and
the test agency can approve a shorter or longer useful life in hours of engine operations but not in years.

4. Engines rely on the external devices and/ or reagent in order to reduce emissions, shall ensure the correct
operation of NOx control measures through Onboard Diagnostics as per procedure laid down in System and
Procedure for Genset.

5. Emission of ammonia over the test cycles for engines equipped with Selective Catalytic Reduction shall not
exceed a mean value of 25 part per million (ppm) for engine power category less than or equal to 56 kW and 10
ppm for engine power category above 56 kW.

6. Engines rely on the use of any external devices and /or exhaust after treatment devise to reduce particulate matter
emissions, shall ensure the correct operation of particulate matter control measures.

7. Pl engines rely on the use of any external devices and /or exhaust after treatment device to reduce NOXx
emissions, shall ensure the correct operation of NOx control measures, as per procedure laid down in System and
Procedure for Genset.

8. The NOx reduction reagent shall conform to standards determined in System and Procedure for Genset.
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9. Specifications of test fuels for Type approval and Conformity of Production tests shall be as defined in System

10.
11.

and Procedure for Genset and one emission compliance tests shall be carried either on commercially available
fuel or with reference fuel as declared by the manufacture during type approval test application and the same to
be followed during Conformity of Production compliance tests.

Stack height for Genset shall be governed as per Central Pollution Control Board guidelines.

Electronically controlled compression Ignition engines and dual fuel engines shall be within the control area
regulated in System and Procedure for Genset and shall not exceed more than two times the limit values of the
emissions specified in Table 1.”;

(ii) item “C. General Conditions,” and the entries relating thereto the following shall be substituted, namely: -

“C. General Conditions:

1. Applicability.- These General Conditions shall apply to all new engines for power generation application
and products manufactured, assembled or imported to India, operating at constant or variable speed as
the case may be:

Provided that these rules, shall not apply to-

(a)engine or product, assembled or manufactured or imported, as the case may be, for the purpose of
export outside India, or;

(b)engine or product intended for the purpose of sample limited to four in number and to be exported
back within six months of completing the sample testing and not for sale in India.

(c)engine or product, assembled or manufactured or imported, as the case may be, for the purpose of
research and development testing which shall be scraped or re-exported.

2. Requirement of certification.- Domestic manufacturer, importer or assembler of engines for power
generation up to 800 kW and engine displacement > 800 cc and of portable Gensets up to 19 kW and
engine displacement up to 800 cc, shall obtain Type Approval from authorised certifying agency and
also comply with Conformity of Production test of their product(s) for the emission limits which shall be
valid for the next Conformity of Production year or the date of implementation of the revised norms
specified above, whichever is earlier.

Explanation. — The term Conformity of Production year covers the period from 1% July of calendar year
to 30" June of the following calendar year.

3. Sale, import or use of engine or product not complying with these rules.- No person shall sell, import or
use an engine and genset for power generation application which is not having a valid Type Approval
certificate and certificate of Conformity of Production referred to in General Condition 2.

4. Requirement of conformance labelling shall be as mentioned in System and Procedure for Genset.

5. Nodal Agency. — The Central Pollution Control Board shall be the nodal agency for implementation of
these rules.

(@) In case of difficulty in implementation of these rules, the matter shall be referred to the nodal
agency.

(b) shall constitute a Standing Committee to advise it related to the implementation of these rules.

Authorised agencies for certification. — (a) Automotive Research Association of India, Pune (Maharashtra);
(b) International Centre for Automotive Technology, Manesar (Haryana); and (c) Indian Institute of
Petroleum, Dehradun (Uttarakhand) are authorised to carry out or witness such tests as they may deem
necessary, for giving certificates of Type Approval and Conformity of Production for engines and Gensets for
power generation application: -

Compliance and testing procedure.-

(1) the Compliance and Testing Procedure, as published by the Central Pollution Control Board shall be
followed by all concerned,

(2) the authorised agencies for certification shall submit the testing and certification details in respect of
the emission to the Central Pollution Control Board annually.

Engine components or parts identification.- All the details of engine components or parts responsible for the
emission performance shall be clearly marked in English language.

Safety code of practices for alternate fuels shall be as defined in System and Procedure for Genset.
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10. Fuel system components certification for alternate fuels shall be as defined in System and Procedure for
Genset.

11. The Central Pollution Control Board, Commission for Air Quality Management, State Pollution Control
Boards or Pollution Control Committee may issue more stringent norms taking account to local condition of
the area.

12. Transition provisions for Gensets and Genset engines manufactured as per earlier norms shall be as defined
as follows:

(a) Last date of manufacturing of engine system as per earlier norms shall be 30" June 2023. For
P1 engines it shall be 31% July 2023.

(b) Last date of manufacturing of Gensets as per earlier norms shall be 31* December 2023.
(c) Last date of manufacturing of Pl Gensets as per earlier norms shall be 31" August 2023.”;
(b) serial number 95 and the entries relating thereto shall be omitted,;
(c) in serial number 95 A,-
(i) item “A. Emission Limits” and the entries relating thereto shall be omitted,;
(i1) item “C. General Conditions” and the entries relating thereto shall be omitted;
(d) in serial number 95 B,-
(i) item “A. Emission Limits” and the entries relating thereto shall be omitted;
(i1) item “C. General Conditions” and the entries relating thereto shall be omitted;
(e) in serial number 95 C,-
(1) item “A. Emission Limits” and the entries relating thereto shall be omitted;
(i) item “C. General Conditions” and the entries relating thereto shall be omitted.
[F.No. Q-15017/05/2012-CPW]
NARESH PAL GANGWAR, Addl. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i),
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended, vide notification G.S.R. 682(E), dated
the 5™ September, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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k’rloskar

Oil Engines

Kirloskar Oil Engines Limited
A Kirloskar Group Company

ENGINE TEST CERTIFICATE

° This is to certify that Kirloskar Engine Model 'DVBETA 4G2
bearing Serial No. DV8.8542.C4 / 2520031 complies with Central
~ Pollution Control Board (CPCB).norms as per the Environment (Prote"ctibn)
Rules 1986, in the Schedule I, in serial number 88 relating to Emission Limits for
new Diesel engine up to 800 KW for generator set(Genset) application- G.S.R.
804(E) dated 3 Nov 2022 notified by Ministry of Environment, Forests &
Climate Change, Government of India.
The full load power at N.T.P. condition is 490 B.H.P. at
@  1500RPM 1
v
Date: APR-2025 Quality A/ssurance
FORELVCARN ity
“2hS
Auflic. - 230 store
Power rating is gross and conforms to ICXN/IFN/HD/LD/IS03046/BS5514/1S10001/DIN6271
or equivalent.

, Office: Laxmanrao Kirloskar Road, Khadki Maharashtra -
~ M mmm“ 810341, 66084000 Fax +91 (20) 25813208, 25610209
.com

KGL-F-QAKP-G-26-00
L 02.549.04.0.00

-_— : Wl Tt st .y 0 18 P o 0"p 5 oungs
R "R Ry Kt Peapriatary Ui e Kiicnkas O s 1 it ' s~ vate®

i
IEUE

(¥ Scanned with OKEN Scanner

\




| 190 -
K’rloskar

Kirloskar Oil Engines Limited 0“ Engmes |
A Kirloskar Group Company )

ENGINE TEST CERTIFICATE

This is to certify that Kirloskar  Engine Model DVBETA 4G2
bearing Serial No. DV8.8542.C4/ 2420096 complies with Central
‘Pollution Control Board (CPCB) norms‘ as per the Environment (Protection)
Rules 1986, in the Schedule |, in serial number 88 relating to Emission Limits for
new Diesel engine up to 800 KW. for generator set(Genset) application- G.S.R.

. 804(E) dated 39 Nov 2022 notified by Ministry of Environment, Forests &

Climate Change, Government of India.

-

The full load power at N.T.P. conditionis 490 B.H.P. at |

Y

Date: AUG-2024 Quality Assurance

'1500RPM

EUR [LEQT{?? EQuUr A Uy

auMerizec Sicnatory

Power rating is gross and conforms to ICXN/IFN/HD/LD/ISO3046/ BSSSl4(lSlOdOl/D|N6271
. or equivalent. '

Rege. Ofics: Laxmanrao Kirkoskar Road, Khad, Pune, Msharsshtr - 11 003 Inda. Tek +91(20) 25810341, 66084000 Fax: 1 (20) 25813208, 25610209
Emalt: info@Adrioskar.com | Websits: www.koeLkirloskar.cor, '

KGL-F-QAKP-G-26-00

02.549.04.0.

W R e & e s e by Moy P

(¥ Scanned with OKEN Scanner
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